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INDIAN LAW INSTITUTE

THE INDIAN LAw INSTITUTE

The Institute

The Indian Law Institute (ILI) was founded in
1956 primarily with the objective of promoting
and conducting legal research. It was established
as a result of the efforts of the leading jurists
of India for over a number of years. It is a
truism that a sound legal order is the basis of
a democratic society, because law is one of the
major instrumentalities by which a society can
hope to prosper and develop. There were many
important reasons impelling the establishment of
a national legal research centre. First, there was
a need for reinvigorating legal research as the
law, the legal research and the legal education
had been neglected areas in India, both before
and after Independence. Second, there was a
need for a sustained institutionalized research
encompassing projects requiring field studies and
group thinking. Third, it was necessary to bring
together different branches of the legal profession,
namely, judges, lawyers and law teachers with a
view to develop an integrated approach to law in
society.

The objectives of the Institute are to cultivate the
science of law, to promote advanced studies and
research in law so as to meet the social, economic
and other needs of the Indian people, to promote
systematization of law, to encourage and conduct
investigations in legal and allied fields, to improve
legal education, to impart instructions in law, and
to publish studies, books, periodicals, etc.

The Institute is an autonomous body registered
under the Societies Registration Act, 1860.
The autonomous character of the Institute
and its independence ensure the requisite
academic freedom to carry out its objectives and
meaningful research. Its funds come mainly from
the Government of India, Ministry of Law &
Justice and also from membership fees and sale of
its publications. The membership of the Institute
is now nearly three thousand four hundred thirty
two representing the persons interested in the
study and advancement of law.

Hon’ble Chief Justice of India is the ex-officio
President of the Institute. The Law Minister
of Government of India is its ex-officio Vice
President. Judges of the Hon'ble Supreme Court
of India and High Courts, Lawyers, Government
officials, Vice Chancellors, Deans and Professors
of Law are represented in the Governing Council
of the Institute.

Deemed University

The Indian Law Institute was granted Deemed
University status in 2004 vide Government
of India, Ministry of Human Resource
Development Notification No.E9-9/2001-U.3
dated 29.10.2004. Institute has been accredited
with ‘A’ Grade (CGPA 3.35 out 0f 4.00) by NAAC
in March 2017. After the visit and review by the
UGC Expert Committee, the UGC approved
the inclusion of Indian Law Institute u/s 12B
of the UGC Act in June 2018. The Indian Law
Institute was granted Grade II Autonomy by
University Grants Commission on the basis of
score accreditation.

After the declaration of the Indian Law Institute
a Deemed University in the year 2004, the
Institute launched research oriented LL.M. — 2
Year (Full Time) and Ph.D. programmes. In the
year 2009-2010, the institute introduced LL.M.
— 3 year (Evening) programme. The Institute has
introduced its flagship LL.M - 1-year (Full- Time)
programme for the academic session 2013-14.
The programme is designed in such a way that
the students are equipped with comparative
understanding of legal systems and concept of
‘justice’ in the globalized world. The Institute
believes to create individuals who can play a
significant role in evolving new concepts and
interpretations best fitted with global practices
when they join bar, bench or academic. The
LL.M. Programmes covers important areas like
International Trade Law, Intellectual Property
Rights Law, Criminal Law, Human Rights and
Judicial Administration. The peculiarity of the
LL.M. course of the Indian Law Institute is in
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the writing of research paper by students as an
essential ingredient of the Programme. The idea is
to help the students to acquire sufficient expertise
in teaching and doing research simultaneously so
that in future there may be a band of law teachers
for universities and national law schools.

The Institute has Ph.D. Programme. As of now,
there are 28 scholars. The regulation is structured
in such a manner that only a person with
outstanding ability acquires the degree of Ph.D.
from the Indian Law Institute.

The Institute conducts Post Graduate Diploma
Courses in vital areas like Corporate Law and
Management, Cyber Law, Intellectual Property
Rights Law and Alternative Dispute Resolution
(ADRs) etc. The P.G. Diploma Programmes have
been attracting students from different segments
of the society. Diploma in Corporate Law is
recognized by the Government of India for jobs
as Company Secretaries in companies having paid
up share capital of less than rupees two crores.
The courses in other Diplomas are structured
in such a manner that the takers can engage
themselves as practitioners/consultants. These
courses are taught through latest techniques and
methodology. The syllabi blending theory and
practice help the students to acquire sufficient
knowledge in the areas concerned. This makes
them highly competitive and dynamic. The
minimum qualification prescribed for admission
to the PG. Diploma Courses is a Graduate
Degree recognized by Indian University.

The Institute also provide Online Certificate
Courses of duration three months in IPR and

Information Technology in the Internet Age” and
“Cyber Laws”.

Building

The Institute was housed in the Supreme Court
building till 1962. Later it constructed its own
building opposite to Supreme Court at Bhagwan
Dass Road, New Delhi on one and a half acre
of land. The building is a magnificent structure,
having four floors. The ground floor covers
the Institute’s library, stack rooms for books,

INDIAN LAW INSTITUTE

Conference Halls, Seminar and class rooms and
offices for the faculty, research and administrative
staff. All classrooms & lecture halls were renovated.
The class rooms and halls are equipped with latest
audio gadgets and lighting arrangements needed
for conducting seminars, training programmes
and workshops in the Institute.

Library

The Institute’s library is one of the leading law
libraries in India and contains around 83,000
volumes. It receives about 180 current legal
periodicals including serial publications. The
library remains open from 9.00 a.m. to 8.00 p.m.
on all working days; from 10.00 a.m. to 5.30
p.m. on Saturdays and from 10.00 a.m. to 4.00
p.m. on Sundays. The library remains closed
on National and Gazetted Holidays. Mezzanine
Floor of the library remains closed on Sundays.

A separate wing of library issues books to
the students of the Post Graduate Diploma
andLL.M. programmes. The ILI Library has
computerized its entire catalogue to provide
access to the computerized information about
the availability of books, journals, Commissions
and Committees Reports and other publications
with the help of OPAC and WEB OPAC.
A separate collection of 5,000 books donated
by the legal dignitaries is kept atthe mezzanine
floor of the main hall of the Library. The Library
enriched its collection by adding eBooks of
various renowned publishers such as Oxford
University Press, Cambridge University Press,
Hart Publishing and Elgar Online.

The library subscribes renowned databases such
as West Law India, JSTOR, Hein Online, SCC
Online, Lexis Advance, EBC Reader, Manupatra,
Economic and Political Weekly Online, The
Laws, Taxmann.com etc. The students/ users
can access these databases through IP within the
campus and though software from outside the
campus

The Institute also deposits its Ph.D theses in
UGC- Shodhganga. The institute theses can
be accessed from Shodhganga Database. The
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Institute is also a part of National Digital
Library of India and the digitized collection of
the institute is also accessible through National

Digital Library of India.

The library is well equipped to facilitate the
visually impaired students with JAWS Talking
Software, Pear] Instant Reader and Angel Pro
Talking Digital Pocket Daisy Player, E- Book
Reader, keyboard, Music Player, Radio Cum
Voice Recorder- All in One, Desktop Magnifier,
Screen Magnifier/Reader.

Library has Off Campus Access facility through
KNIMBUS software forits subscribed eResources,
which is provided only to the authorized users
of the Library. User IDs and passwords are
provided to the authorized users for accessing
the E-Resources from remote locations. Library
has Wi-Fi Technology. This facility is provided
through
campus intranet system. Previous year question
papers for LL.M and various Diploma offered

to our students bearing Laptop

by the Institute are accessible through the website
of the library.

The Research support softwares such as Reference
Management Software- ENDNOTE, Anti-
Plagiarism Software - Turnitin and Ouriginal,
Data analysis software- SPSS are also available for
the researchers for maintaining research ethics
and professional integrity.

The Library organize training programme on
Research management softwares and tools,
Research  ethics

and  plagiarism, content

development, Library databases and Services

Legal Information Resource Centre (LIRC)

The ILI has set up a Legal Information Resource
Centre with latest technology computers and
heavy-duty printers with Wi-Fi Connectivity. All
the computers have been equipped with facility
to access all renowned legal databases. Legal
information, relating to case laws, Constitutions,
legislations, rules & regulations, Parliamentary
debates, Commissions’ & Committees’ Reports,
legal articles and rare documents can be retrieved

by the Centre. The retrieved information is
provided through printouts and e-mails to
readers. Legal Information Resource Centre
(LIRC) remains closed on Saturdays and Sundays.

Digitization of ILI Publications and Rare
Documents

The Indian Law Institute has digitized its
publications and rare documents of the
library. The institute has released its publications,
rare documents and law reports on the website for
free and wider access. Digitized Material available
on the Website includes Journal of The Indian
Law Institute from 1958 to 2022, volume 1 to
64, Annual Survey of Indian Law from 1965
to 2020, Volume 1 to 56, Index to Indian
Legal Periodicals from 1963 to 2017, volume
1 to 55, various Commission and committee
reports, Indian Law Institute Publications, Rare
documents, Federal Court Reports, Indian Law
Reports- Allahabad, Bombay, Calcutta, Lahore,
Lucknow, Madras, Patna and Rangoon from
1876 to 1940, Bengal Law Reports from 1868 to
1875, Weekly Reporter- Sutherland from 1887
to 1893, Indian High Court Reports- Calcutta,
Bombay High Court Reports from 1862-
1875 and Madras High Court Reports from
1862- 1875. The link to access the collection is :
heep://14.139.60.114:8080/jspui.

Publications

Apart from the publication of books, reports and
studies of its research projects, the ILI has been
publishing a quarterly Journal of the Indian Law
Institute (ISSN No. 00019 5731) carrying research
articles on topics of current importance. It is a
very highly rated Journal of international repute.
Besides, the Institute brings out every year a very
prestigious publication: Annual Survey of Indian
Law (ISSN No. 0570 2666) in which the latest
trends in every branch of law of importance is
captured and presented. In addition, Indian Law
Institute has introduced /LI Law Review Journal
(Online Quarterly Journal) wherein articles of
the students are also considered for publication

(ISSN (Online) Number ISSN 0976 — 1489).
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The ILI also publishes a Newsletter every quarter.
Information on all the activities of the Institute as
well as critical comments on important decisions
handed out by the Supreme Court are regularly
published for the benefit of members of the
Institute/ legal fraternity.

National Academic Depository

The Indian Law Institute has joined the digital
depository in NAD through NSDL Database
Management Limited for the purpose of Lodging,
retrieving, authentication and online verification
of Academic Awards in March 2018. It maintains

INDIAN LAW INSTITUTE

the authenticity, integrity and confidentiality of
academic awards.

International Conference/ Workshops,
Summer Courses/ Training Programmes
and Project Studies

The Institute organizes national and international
seminars, conferences, summer courses, symposia,
lectures and training programmes from time
to time. The Institute also undertakes project
studies from various government departments on
important topics of law.

II. PRESIDENT

During the period under report, the Institute had the honour of being headed by Hon’ble Mr. Justice
S.A.Bobde (18.11.2019 t0 23.4.2021), and Hon’ble Mr. Justice N.V.Ramana (24.4.2021 t0 31.3.2022)
Chief Justices of India in the ex officio capacity as President of the Institute.

III. DIrRECTOR

Professor (Dr.) Manoj Kumar Sinha was the Director of the Institute for the reporting period.

IV. REGISTRAR

Shri Shreenibas Chandra Prusty was the Registrar of the Institute for the reporting period.

V. MEETINGS OF THE COMMITTEES

The various committees constituted under the chairmanship of the Hon'ble Judges, Supreme Court of
India during the period under report for the effective functioning of the Institute are hereunder:

S.No. | Name of the Committee | Chairman of the Committees

1. Academic Council Hon’ble Mr. Justice U.U.Lalit

2. Finance Committee Hon’ble Mr. Justice L. Nageswara Rao

3. Library Committee Hon’ble Mr. Justice Ashok Bhushan (upto 27.9.2021)
Hon’ble Mr. Justice Suryakant (w.e.f. 28.9.2021)

4. Building Committee Hon’ble Mr. Justice A.M. Khanwilkar

5. Membership Committee | Hon’ble Mr. Justice A.M. Khanwilkar

During the period under report, the different Committees of the Institute met on the following dates:

Academic Council

Finance Committee

26.02.2022
09.11.2021 & 29.03.2022
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Membership Committee 17.04.2021
Building Committee 20.04.2021

V1. MEMBERSHIP

S. No. Type of Membership No. of Members as on 31.3.2021
1. Founder 30
2. Life 2810
3. Ordinary 101
4. Corporate 141
5. Honorary 20
6. Ex- Officio 262
Total 3314

VII. StaTE UNITS OF THE INDIAN LAW INSTITUTE

At present the following are the State Units 7. Bihar State Unit of Indian Law Institute
of the ILI: The High Court Judicature at Patna
1 Assam State Unit of the 8. Maharashtra State Unit of the
Indian Law Institute Indian Law Institute
Gauhati High Court High Court of Bombay, Mumbai,
Gauhati, Assam 781 001 Maharashtra 400 032
2. Punjab and Harayana State Unit of the 9. Jammu and Kashmir Unit of the
Indian Law Institute, Indian Law Institute
Chandigarh 160 001 High Court of Jammu and Kashmir
Srinagar,
3. Rajasthan High Court of the Jammu and Kashmir 190 001
Indian Law Institute
Rajasthan High Court, 10.  Tamil Nadu Unit of the
Jodhpur Rajasthan 342 005 Indian Law Institute
Madras High Court, Chennai,
4. Kerala State Unit of the Tamil Nadu 600 104
Indian Law Institute
High Court of Kerala 11.  Chbhattisgarh Unit of the
Kochi, Kerala 682 031 Indian Law Institute
High Court of Chattisgarh
5. Gujarat State Unit of the Bilaspur, Chattisgarh 495 220
Indian Law Institute,
High Court of Gujarat, 12. Allahabad State Unit of the
Ahmedabad Gujarat 380 060 Indian Law Institute
Allahabad High Court
6. West Bengal Unit of the Allahabad, U.P. 211 001

Indian Law Institute
Calcutta High Court, Kolkata
West Bengal 700 001
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13.  Karnataka State Unit of the ILI 20.  High Court of Telangana
High Court of Karnataka, Bengaluru, ) )
Karnataka 560 001 21. High Court of Tripura

High Court of Tripura,

14.  Jharkhand High Court Capital Complex, Agartala

Doranda, opp-JAP Ground Tripura-799 010

Ranchi (Jharkhand
anchi (Jharkhand) 22.  Delhi State Unit of Indian Law Institute

15. Orrissa State Unit of the The High Court of Delhi

Indian Law Institute

Orissa High Court, Cuttack, 23. Himachal Pradesh State Unit of the

Odisha 753 002 Indian Law Institute
High Court of Himachal Pradesh
16. Andhra Pradesh State Unit of the Shimla, Himachal Pradesh — 171 001
Indian Law Institute o )
Hyderabad High Court 24. Slkl.<1m State Un.1t of the
Hyderabad 500 034 In‘dlan Law Instl‘tutfz
High Court of Sikkim,
17. High Court of Madhya Pradesh Gangtok Sikkim 737 101

Jabalpur - 482001
25. Uttarakhand State Unit of the

18. The High Court of Manipur at Imphal Indian Law Institute
Mantripukhri - 795002 High Court of Uttarakhand,

Nainital, Uttarakhand 263 002
19.  'The High Court of Meghalaya e, LA

VIII. DisTINGUISHED FELLOWS

The Indian Law Institute was honoured to have the following eminent persons as distinguished fellows
of the Institute:

. Mr. Justice M.N Venkatachaliah

IX. HONORARY PROFESSORS

The Institute is honoured by the association of  * Professor Clarence ].Dias, International
the following scholars, who have shown keen Centre for Law in Development, New
York.

lively interest in Indian Law Institute and third
world socio- legal developments: . Professor Yash Ghai, Professor of Public
Law, University of Hong Kong.

. Dr. Rajeev Dhavan, Senior Advocate,
Supreme Court of India, Formerly of the ~ * Professor A.R Blacksheild, La Trobe
University of West London. University, Australia

X. PUBLICATION

Research Publications Released The Indian Law Institute has been publishing

the quarterly journal, the Journal of the Indian
i Journal of Indian Law Institute
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Law Institute (JILI). It contains research articles
on topics of current importance. It is a referred
journal of international repute. The following
issues of the journal have been published during

the period:

. Vol. 63 No. 2 (April — June, 2021)
Editor : Prof. (Dr.) Manoj Kumar Sinha

. Vol. 63 No. 3 (July — Sept., 2021)
Editor : Prof. (Dr.) Manoj Kumar Sinha

. Vol. 63 No. 4 (Oct — Dec, 2021)
Editor : Prof. (Dr.) Manoj Kumar Sinha

. Vol. 64 No. 1 (Jan — Mar. 2022)
Editor : Prof. (Dr.) Manoj Kumar Sinha

The digitized version of Jjournal of the Indian
Law Institute from 1958 to 2019, volume 1 to
62 was released on the website of the Indian Law
Institute.

ii. ILI Law Review (Online)

ILI Law Review 2021 (Summer Issue & Winter
Issue)— E-Journal is available at the ILI website.

iii. Annual Survey of Indian Law (2020)
(Vol: LVI)

Editor : Prof. (Dr.) Manoj Kumar Sinha

The areas covered in the above Survey are:
Administrative Law, Civil Procedure, Company
Law, Competition Law, Constitutional Law,
Consumer Protection Law, Criminal Law,
Criminal Procedure, Cyber Law, Environmental
Law, Evidence Law, Forensic Law, Hindu Law,
Intellectual Property Law, International Law,
Labour Management Relations, Muslim Law,
Public Interest Litigation, Socio Security and
Labour Law, Women and the Law, Central

Legislation,

The following faculty members of the Indian
Law Institute contributed to the Annual Survey
of Indian Law - 2020:

1. Professor (Dr.) Manoj Kumar Sinha
International Law

2. Professor (Dr.) S. Sivakumar
Central Legislation

3. Professor (Dr.) Anurag Deep

Socio Economic Crimes

4. Professor (Dr.) Jyoti Dogra Sood

Criminal Law

5. Ms. Arya A. Kumar
Company Law

6. Dr. Deepa Kharb
Cyber Law

7. Dr. Latika Vashist
Women and the Law

UPDATION OF “DIGITIZED VERSION OF
ANNUAL SURVEY OF INDIAN LAW (1965
—2019)”

The digitized version of “Annual Survey of Indian
Law” containing ASIL published since 1965
has been updated. It contains 54 volumes from
1965 to 2019. The Digitized version of ASIL is
in PDF format. The Digitized version in single
DVD is user friendly. The search engine of
DVD contains metadata search (Author, Title,
and Combination); Full Text search and search
within documents options.

iv. ILI Newsletter

The Indian Law Institute has been publishing
quarterly ‘ILI Newsletter’. The newsletter contains
details of the activities undertaken by the Institute
during the quarter and the forthcoming activities.
It also carries the case comments written by the
ILI faculty on the leading cases decided by the
Supreme Court during the quarter. The following
issues of the Newsletter were published during

the period (April 2020 — March 2021).
Vol. XXIII No. 2 (April — June, 2021)
Vol. XXIII No. 3 (July — Sept., 2021)
Vol. XXIII No. 4 (Oct. — Dec., 2021)
Vol. XXIV No. 1 (Jan. — March, 2022)
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V. Book on Legal Research Manual -
Though with the advent of information
technology the process of research has
become easier, however, at the same time
issues of plagiarism and predatory Journals
have become rampant. To alleviate such
problems and promote ethical meaningful
research Indian Law Institute has brought
out Legal Research Manual under the

INDIAN LAW INSTITUTE

supervision and guidance of Prof. (Dr.)
Manoj Kumar Sinha, Director, ILI. The
Manual concisely clarifies concepts of
research methodology, elucidates best
practices of research, serves as a guide on
citation styles to aid in standardization of
research. As such, the Manual promotes
academic excellence and integrity.

XI. AcaAbEMIC PROGRAMMES

Admissions for the Academic Session 2021-
2022

The scheme for conducting of LLM. — 1 yr.
Programme has been adopted as per the UGC
guidelines. The admission process for LL.M.
(Full Time — 1 year), and Post Graduate Diploma
programmes was started as per the schedule
approved by the Academic Council. The Common
Admission Test to the LL.M. Programmes was
conducted on 18.9.2021 at Delhi at the Maharaja
Agrasen College, Delhi. Out of 191 candidates,
total 135 candidates appeared for LL.M. — 1 yr.
Programme. The result of All India Common
Admission Test was notified on 19.11.2021 as
per the approved schedule. The total number of
admission made for Academic year 2021-2022 is
as under:

Ph.D. 06 students

LL.M (1Year) 40 students

Post Graduate 235 students

Diploma Courses

Total Number of 281 students

students admitted

The classes for LL.M 1 year commenced from
08.11.2021. Whereas Post
Graduate Diploma Courses were commenced
from 04.10.2021.

the classes for

Examination — 2021-2022

Entrance Examination — Ph.D. & LL.M.

The All India Admission Test -2021 to the LL.M.
(1 Year) Programme and Ph.D. Programme was
conducted on 18.9.2021 at Maharaja Agrasen
College (University of Delhi), Vasundhara
Enclave, Delhi. For LL.M. 1210 (including two
foreign candidates) applications received by the
Institute for admission out of which a total of 696
candidates appeared for the Entrance Test. For
Ph.D. 124 applications received out of which 46
from Exempted category and 76 were from non-
exempted category and 02 foreign candidates
out of which only 39 candidates appeared for
the Entrance Test. 1334 candidates appeared for
LL.M. and Ph.D. Admission Test respectively.
The results of All India Admission Test & Ph.D.
Admission Test were notified as per the approved

schedule.

The viva-voce for admission to LL.M. 1 year
Programme (2021-2022) were held between
October 12-14, 2021. The result as per merit
was declared on October 26, 2021.

The interview/ presentation for Ph.D. Admission
2021 for exempted & Non-exempted category
candidates were held on February 12, 2022. The
result for Ph.D. Admission 2021 was declared on
March 11, 2022.

Ph.D. Course Work Examination

The Ph.D. Course Work Examinations — 2020
(Paper I & II) were conducted from August 23,
2021.

Semester Fxamination — LL.M.
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The LL.M. 1 Year (II"! Semester) Examination
(Session 2020-2021) were conducted during
September-October, 2021 and Dissertation viva-
voce/ Presentation were conducted in the month
of December 2021 and the result of the same was
declared in the month of January, 2022.

Post Graduate Diploma Examination

The Annual Examination-2021 for Post
Graduate Diploma Courses (Session 2021-22)

were conducted successfully during July 20, 2021
to August 02, 2021. The result of the Annual
Examination was declared in the month of
October, 2021.

The Supplementary Examination for Post
Graduate Diploma Courses was conducted in the
month of November, 2021 and the result of the
same was declared in the month of December,
2021.

XII. AcTiviTiES AT THE INSTITUTE

A. WEBINARS/ LECTURES

Webinar on
Convictions: Learning from The American
Experience “on March 14, 2022

“Handling  Erroneous

The Indian Law Institute on March 14, 2022
organised a webinar on “Handling Erroneous
Convictions: Learning’s from the American
Experience”. The chief guests of the event
were Justin Brooks, Director of the California
Innocence Project at California Western School of
Law, (Dr.) G.S. Bajpai, Vice Chancellor of Rajiv
Gandhi National University of Law ,Punjab, and
Dr. G.K. Goswami, Additional Director General
of Police and Chief of Anti-Terror Squad (ATS) of
the State of Uttar Pradesh. The event was graced
with the presence of researchers, academicians
and students who joined the event online. The
session took place through webex and legal
enthusiasts from across the country joined the
event online.

National Seminar on “Gender Justice and

Women’s Rights for Sustainable Tomorrow”
on March 08, 2022

The International Women’s Day is celebrated on
the 8" of March every year all over the world
to mark the struggle of women for equality
and gender justice. On this occasion, Indian
Law Institute and the All India Lawyers Forum
celebrated the International Women’s day with
the National Seminar on “Gender Justice and
Women’s Rights for Sustainable Tomorrow” on
the March 08, 2022 at ILI. The chief guest for
the occasion was Hon'ble Justice Mrs. Indira
Banerjee, Judge Supreme Court of India. Ms.
Vibha Dutt Makhija, Senior Advocate, Supreme
Court of India, addressed the gathering at this
occasion. Professor (Dr.) Manoj Kumar Sinha,
Director, ILI ,delivered welcome address by
recognising the importance of the struggle of
women’s rights movements all over the world.

Views from the seminar
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Webinar on “Cooperative Federalism” on
February 11, 2022

As a part of the virtual lecture series conducted
by the Indian Law Institute, a special lecture was
organized on February 11, 2022 on the theme
“Cooperative  Federalism” by Dr. Vijayashri
Sripati, Visiting Scholar, Department of
Criminal Justice and Social Work, University
of Toledo, Ohio, United States. Dr. Vijayashri
in her session comprehensively explained how
International Law and Constitutional Law are
intricately interconnected with one another and
why demography arises from these subjects. Her
lecture was focused on the constitutional reforms
inIndiain the backdrop of Cooperative federalism
and how globalization has played a pivotal role in
shaping the same. The session was graced with
the presence of Professor (Dr.) Anurag Deep and
Professor (Dr.) Jyoti Dogra Sood , Professors,ILI.
Post the enlightening session, Professor (Dr.)
Manoj Kumar Sinha ,Director Indian Law
Institute thanked Dr. Vijayashri for her insightful
talk and the session came to a close.

Webinar on “Protecting Human Rights in
the Twenty First Century” on February 09,
2022

As a part of the virtual lecture series conducted
by the Indian Law Institute, a special lecture
was organized on February 9,2022 on the
theme “Protecting Human Rights in the Twenty
First Century” by Professor (Dr.) Bertrand.
G. Ramcharan, Former High Commissioner
for Human Rights (Ag), Geneva. Professor
Dr. Bertrand. G. Ramcharan, in his lecture
comprehensively explained the evolution of
Human Rights in the international scenario
and the challenges faced in its application in
the twenty first century. He tried to look at
the complex scenarios through a different view
and tried to engage the audience with critical
questions.

Webinar on “Business and Human Rights

: How to Move Forward”? on February 03,
2022

INDIAN LAW INSTITUTE

Indian Law Institute organized a webinar on
“Business and Human Rights: How to Move
Forward?” on February 03, 2022 wherein
Professor Jernej Letnar Cernic was welcomed
and introduced by Professor (Dr.) Manoj Kumar
Sinha, Director, ILI, New Delhi. Dr. Cernic is a
Professor of Constitutional and Human Rights
law at the European Faculty of Law and the Faculty
of Government and European Studies of the
New University, Slovenia. Professor Jernej began
the session with quite provocative questions put
forward for the participants. During the session,
he shared some of the interesting observations
from his own research findings on business and
Human rights.

E- International Seminar on “Data
Protection and Data Privacy” on December
18,2021

An International Seminar was organized by
Law Mantra in collaboration with Indian Law
Institute, Rajiv Gandhi National University
of Law, Punjab Maharashtra National Law
University, Nagpur and Advanced Centre on
Research, Development & Training in Cyber
Law and Forensics, National Law School of
India University, Bangalore. The seminar was
inaugurated in august presence of Hon'ble Justice
A. Muhamed Mustaque, Judge, High Court of
Kerala as Chief Guest. The guests emphasized
on the upcoming Data Protection Legislation
in India and how would it’s impact be in the
international diaspora.

Webinar on “Intersections of Human
Rights and Criminal Law” on December
9-10, 2021

The Human Rights Studies Programme, School
of International Studies (JNU), in collaboration
with the Centre for Inner Asian Studies, School
of International Studies (JNU), and the Indian
Law Institute (Delhi), organized a Human Rights
Day Webinar on the Intersections of Human
Rights and Criminal Law on 9-10 December
2021.
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The
four sessions, including Session I on Rights
Jurisprudence and Criminal Law (Session
Chair- Prof. Sangeeta Thapliyal, JNU), Session
II on Proposals for Criminalisation and
Decriminalisation (Session Chair- Prof. Sharad
K. Soni, JNU), Session III on Crimes, Victims,
and Punishments (Session Chair- Prof. Anju
Vali Tikoo, DU), and Session IV on Reforms in
the Future (Session Chair- Dr. Upma Gautam,
GGSIPU).

presentations were organized under

The Webinar was conceptualized keeping in view
the responsibility of states under international
human rights law to prohibit and punish for
the protection of human rights and the
redressal of violations. The obligations of States
to prohibit and punish inform the development of
criminal rules and procedures under different legal
systems, leading to the near universalization of
legislative frameworks, legal justifications, and
punishments. In the working of international
human rights institutions, the criminal laws
adopted by States are an indicator or marker
of the level of compliance of States with
the international mandates. In recent years,
the interface between the two fields, i.e.,
international human rights and domestic
criminal laws, has sparked great jurisprudential,
political, and constitutional debates in different
parts of the world. Against this backdrop, the
Webinar was organized on Human Rights Day
to discuss the relevant issues.

Webinar on “The Rights of Indigenous and
the Relationship with the Rights of Nature
in the Inter American Court of Human
Rights” on November 3,2021

Continuing the tradition of fostering academic
ties beyond the borders, the Indian Law Institute
organised a webinar on the topic: The Rights of
the Indigenous and the Relationship with the
Rights of Nature in the Inter American Court of
Human Rights on November 3, 2021, wherein
Prof. (Dr.) Alex Valle Franco, Professor of Law,
IAEN/PUCE University, Ecuador was invited
as the guest speaker. Ecuador holds the special

distinction of being the first nation to have
recognised the rights of nature in its constitution.
In his lecture, Prof. (Dr.) Alex Valle Franco,
explained in detail about the constitutional
provisions in Ecuador with respect to the rights
of nature and its status as a legal subject as well
as elaborated upon the decisions of the Inter
American Court of Human Rights dealing with

the same issue.

Webinar on Human Rights in the Brazilian
Supreme Court: Achievements and
Challenges by Prof. (Dr.) Jairo Lima, State
University of Northern Parana (UENP) on
October 5, 2021

A webinar was organized on October 5, 2021
on the theme “Human Rights in the Brazilian
Supreme Court: Achievements and Challenges”,
for which Prof. (Dr.) Jairo Lima, Professor at the
State University of Northern Parana (UENDP)
was invited. Prof. (Dr.) Jairo Lima exclaimed
how events such as these were initiatives for
commencement of a dialogue between Indian and
Brazilian academic scholarship. Beginning with
his deliverance, Prof. (Dr.) Jairo Lima mentioned
about the distinctiveness of the constitutionalism
model that is associated with Brazil and other
countries of the Global South. Stressing upon the
need to encourage taking comparative views, he
highlighted how similarities and differences both
existed between the Global North and Global
South and therefore, there was much learning that
could be achieved if exchanges about the peculiar
features of both systems could be organized.
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Webinar on “Judicial Activism
Fundamental Rights and The Brazilian
Supreme Court House Decisions during
Covid-19” on September 07, 2021

It is a constant endeavour that inclusive research
which crosses the boundaries of disciplines, legal
systems, jurisdictions and represents diverse
dimensions is undertaken. In spirit of the same
objective, a webinar was organized on September
7, 2021, wherein Professor (Dr.) Deilton Ribiero
BRASIL, Professor, University of Itatina, Minas
Gerais, Brazil was invited to deliver a lecture. It
is common knowledge how the pandemic has
led to several unprecedented ramifications for
all countries and their legal systems and judicial
bodies across the globe. To understand how
the Brazilian Supreme Court has tackled the
challenges posed by the COVID-19 pandemic,
the talk was organized on the same theme,
“Judicial Activism, Fundamental Rights and
the Brazilian Supreme Court House Decisions

during COVID-19.”

Webinar on “Constitutional Symptom: A
Psychoanalytic Reading of Article 343” on
August 31, 2021

Mr. Sabarish Sureshinhistalk “on “Constitutional
Symptom: A Psychoanalytic Reading of Article
343”discussed about the historical and psychic
creation of identities national and linguistic. He
focussed on the pivotal role played by language
and print in the. construction of identities. And,
how this entire operation of the linguistic—
national identity nexus is exacerbated and
vociferously reinforced, at least in India, by the
repression of a seemingly originary trauma. This
talk attempted to showcase the configuration of
such a return through an analysis of the linguistic
provision in the Constitution of India.

AILIA ACTIVITIES
The global outbreak of Covid-19 pandemic has

brought forth many miseries where a considerable
number of people, all across the world, have lost
their lives, employments, and sense of security.

INDIAN LAW INSTITUTE

Even today, the monstrous and disastrous
pandemic continues to engulfhumanity asawhole
and the sufferings of the people are multiplying
day by day. Though the Governments across
the world have been attempting to mitigate the
effects of the pandemic, the task seems herculean
and requires much more coordinated and
concentrated efforts.

The Association of the Indian Law Institute
Alumni (AILIA) is an autonomous association
of the alumni of the Indian Law Institute, New
Delhi, operational since November 09, 2019. It
is a non-political, non-profiteering, techno/socio/
legal research & charitable organization having
the statutory registration under the provisions of
the Society Registration Act, 1860. In the wake
of the pandemic, it has undertaken its solemn
responsibility towards the humanity and has
actively been engaged in work for amelioration
of the conditions of needy and underprivileged
sections of the society who have become the
victims of undeserved want, occasioned by this

global COVID-19 pandemic.

AILIA so far through the means of voluntary
contributions by its alumni, senior advocates
and general public has been able to assist a good
number of people by providing them food (dry
rations and cooked), masks etc. Throughout this
period, several such activities were undertaken
by the members of AILIA and the resolve to
contribute for more such work has continued
unabated.
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Distribution of dry ration and other necessities by AILIA
members and volunteers

B. AZADI KA AMRIT MAHOTSAV

In the spirit of commemorating the attainment
of the freedom of our nation from the bondages
of colonial rule, the Government of India, under
the vision of Prime Minister Narendra Modi
launched the Azadi ka Amrit Mahotsav — a series
of celebratory events to be organised across
the country for a period of seventy-five weeks,
commencing from 12 March, 2021. It was on the
12% of March, 1930 that Mahatma Gandhi had
set foot for undertaking the historic Dandi march
from Sabarmati Ashram to Dandi, the beginning
of the salt satyagraha. Given the momentous
significance of the day, there could be no better
date for initiating the festivities around the 75%
anniversary of Indian independence, than this
day. The Dandi March symbolised the beginning
of the civil disobedience movement and stands
today, as a staunch testimony of the might of
truth and non-violence. It was an assertion of
the people’s revolt against the unjust law and the
same was echoed in the words of Gandhi, who
had declared, “loyalty to a state so corrupt is a sin,
disloyalty a virtue”.

The vision of the Aazadi ka Amrit Mahbotsav
has been curated around five themes: Freedom
Struggle, Ideas @ 75, Resolve @ 75, Actions @
75 and Achievements @ 75. As a part of the same
initiative, the Indian Law Institute conceptualised
organisation of a lecture series by eminent jurists,
academicians and experts, who would engage
with a diverse set of themes in order to provoke
a reflexive looking back into our history, and a
progressive imagination of the years to come by:-

> Indian Constitution- Living Document
on November 26, 2021
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A lecture was organised on November
26, 2021 by the Indian Law Institute
on the theme: ‘Indian Constitution-
Living Document’. November 26,
each year is celebrated as Constitution
Day (Samvidhaan Diwas), marking
the historic day in 1949 when the
Constitution of India was formally
adopted by the Constituent Assembly. To
commemorate the momentous occasion,
the theme of the talk revolved around the
dynamism of the Indian Constitution.
Prof. (Dr.) T.V. Subba Rao, Professor-
Emeritus, Vivekananda School of
Law and Legal Studies and Former
Professor, National Law School of
India University, Bangalore, was invited
as the speaker for the session. The event
was also graced by Prof. (Dr.) R. Venkata
Rao, Chairperson, Vivekananda School
of Law and Legal Studies (VSLLS). In
his lecture, Prof. (Dr.) T.V. Subba Rao,
chronicled the history of the adoption
of the Constitution of India and asserted
that the awareness of the constitution
and its principles was essential for all.

Cartographing IP issues in Social
Media”on November 14, 2021

A talk was organised on November 14,
2021 by the Indian Law Institute on the
topic: Carto-graphing IP issues in Social-
Media. Prof. (Dr.) V.C. Vivekanandan,
Vice Chancellor, Hidyatullah National
Law University, was invited as the guest
speaker for the talk. In his lecture, Prof.
(Dr.) V.C. Vivekanandan presented a
synoptic view of the complex legal issues
that have emerged in the field of social
media and its interface with intellectual
property. Equating the world of social
media to a new virtual ‘republic’, Prof.
(Dr.) Vivekanandan explained the
distinction between the new and older
forms of media and how intellectual
property  protection regimes have
significant operational difficulties in the
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sphere of social media.

The Limits of Liberty: Rightsand Duties
in the Constitution on November 13,
2021

A virtual talk was organised on
November, 13, 2021 on the theme, “The
Limits of Liberty: Rights and Duties
in the Constitution’ by the Indian Law
Institute. Prof. (Dr.) Dilip Ukey, Vice
Chancellor, Maharashtra National Law
University, Mumbai graced the event as
the speaker for the session. Prof. Ukey
began his lecture with the explanation of
the concept of liberty. He referred to the
ideas of influential English philosopher
and political economist, J.S. Mill whose
classic work ‘On Liberty’ constitutes
essential reading for anyone interested in
exploring about the ideal of liberty. Mill,
Prof. (Dr.) Ukey, expressed, had always
kept the idea of liberty at the upper most
echelon of values, and had propounded
that interference or any limitation with
one’s liberty could only be justified if it
could satisfy the ‘Harm Principle’.

Constitution and Composite Culture
on November 12, 2021

As a part of the Azadi ka Amrut Mahotsav
lecture series, a virtual talk was organised
by the Indian Law Institute on November
12, 2021, on the topic: Constitution and
Composite Culture. Prof. (Dr.) S. Surya
Prakash, Vice-Chancellor, Damodaram
Sanjivayya National Law University,
Visakhapatnam was the guest speaker
for the session. Prof. (Dr.) S. Surya in his
lecture elaborated upon the magnificent
culture and the rich heritage of the
Indian civilisation and explained how the
Indian Constitution is an embodiment of
the values, morals and principles derived
from this composite culture.

The Constitution in its Eighth Decade
on November 11, 2021

A virtual talk was organised on November
11,2021, on the topic: “The Constitution
in its Eighth Decade’. Prof. (Dr.) Sudhir
Krishnaswamy, Vice-Chancellor of
the National Law School of India
University was the guest speaker for
the talk. Prof. Krishnaswamy began his
lecture by highlighting the reasons why
we must celebrate completion of seventy-
five years of independence. He expressed
that the celebration of the independence
of the nation is the celebration of the
fact of attainment of sovereignty, the
winning of the right to make one’s own
free choices, one’s own mistakes. Further,
the celebration must also include
commemoration of the various social
and political forces that fought in the
independence struggle and the unique
socio-political framework in which our
political independence emerged.

Quest for Balanced Approach on
Maintenance Laws in India on
November 10, 2021

A virtual talk was organised on November
10,2021 on the topic ‘QuestforaBalanced
Approach on Maintenance Laws in India’.
Prof. (Dr.) Vijender Kumar, Vice-
Chancellor of Maharashtra National
Law University, Nagpur was the guest
speaker for the session. In his session,
Prof. (Dr.) Kumar elaborated upon the
intricacies of the concept of maintenance
laws in the Indian legislative framework.
Prof. (Dr.) Kumar explained that the
rationale for the law of maintenance and
informed the participants that there were
various statutes under personal as well
as public laws which govern the law of
maintenance. Discussing the concept of
quantum of maintenance, which is often
misunderstood, he clarified that the laws
dealing with maintenance are primarily
dependent on the income, status,
financial hardships etc. of the parties
and thus the quantum of maintenance is
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decided based on facts and circumstances
of each case.

Victim Justice and Law Reforms in
India on November 9, 2021

A virtual talk was held on November 9,
2021, on the theme ‘Victim Justice and
Law Reformsin India’. Prof. (Dr.) Nirmal
Kanti Chakrabarti, Vice Chancellor,
West Bengal National University of
Juridical Sciences was the guest speaker
for the session. Prof. (Dr.) Chakrabarti
in his lecture presented a comprehensive
discussion on several aspects of the theme
ranging from the origin and development
of victim justice system in the country,
the wunderlying philosophy, different
international instruments as well as the
framework for victim compensation and
victim assistance in India.

Indian Philosophy Reflecting through
the Constitution: Special Reference to
Fundamental Duties on November 8,
2021

A virtual talk was organized on November
8,2021, on the theme “Indian Philosophy
Reflecting through the Constitution.”
Prof. (Dr.) Amar Pal Singh, Dean,
University School of Law and Legal
Studies, GGSIPU, was the guest speaker
for the session. Prof. (Dr) Amar Pal
Singh in his lecture highlighted how
there is a common understanding among
the masses that the Indian constitution
is not reflective of the indigenous Indian
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philosophy. He dispelled the notion and
discussed about the contribution of Indian
historians such as K.P. Jayaswal and A.S.
Altekar, in exposing how modern systems
of governance based on democracy, self-
rule and representation were already a
part of the medieval Indian landscape.

National Unity Day and Contemporary
Imperatives for Legal Research in India
on October 31, 2021

A virtual talk was held on October 31,
2021, on the theme “Contemporary
Imperatives for Legal Research in India”.
Eminent academician, Prof. (Dr.) Afzal
Wani delivered the talk for the event.
Marking the birth anniversary of Sardar
Vallabh Bhai Patel, October 31* each year
is celebrated as National Unity Day. The
session began with a commemoration of
the contribution of Sardar Vallabh Bhai
Patel to the cause of national integration.
To begin the session, Prof. (Dr.) Manoj
Kumar Sinha, Director, Indian Law
Institute, administered the national unity
pledge to all the participants in both Hindi
as well as English. After the pledge, Prof.
(Dr.) Wani delivered his lecture wherein
he apprised the participants about the
changing role of legal education in the
country. Prof. (Dr) Wani mentioned
that legal education must cater to the
development of the understanding of
the ‘functions of law in society’. Turning
his attention towards legal research,

Prof. (Dr.) Wani highlighted how legal
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research in the country was confined to
popular topics such as on environmental
issues, gender justice, pendency in courts
etc.

Gender Equality and Labour Laws in
India on October 26, 2021

A virtual talk was organised on October
26, 2021, on the topic “Gender Equality
and Labour Laws in India.” The guest
speaker for the session was renowned
academician Prof. (Dr.) Manjula Batra,
Former Dean, Faculty of Law, Jamia
Millia Islamia. With her vast expertise
in the field of gender related laws, Prof.
(Dr.) Batra spoke eloquently about
gender equality issues and labour rights in
India. Prof.(Dr.)Batra gave the examples
of several constitutional provisions such
as article 14, article 15(1), article 15(3),
article 16, article 19 and the expansive
interpretation  of article  21,which
promote the cause of gender justice.

Environmental Rule of Law and
Protection of Environment on October
20, 2021

A virtual talk was organized by the Indian
Law Institute on October 20,2021 on
the theme “Environmental Rule of
Law and Protection of Environment”.
Prof. (Dr.) Satish C. Shastri, eminent
academician and known expert in the
field of environmental law, graced the
occasion as the keynote speaker for the
session. Sounding a note of caution, Prof.
(Dr.) Shastri began his deliverance with
the words, “wehfa weafaxfer:”, implying
those who protect the environment shall
be protected by it. Otherwise, if we failed
to protect nature, it would imply the
destruction of all. In his lecture, Prof.
(Dr.) Shastri explained how the concept
of rule of law, has of late, been linked to
the idea of preservation of environment
through initiatives such as the first
global report on environmental rule of
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law which has been released in 2019 by
United Nations..

Access to Justice: Sensitizing Law
Students to the Unmet Justice Needs of
the Society on October 11, 2021

The Indian Law Institute along with
Ministry of Law & Justice, Government
of India organised a webinar on the topic
of “Access to Justice: Sensitizing Law
Students to the Unmet Justice Needs of
the Society” as part of the larger webinar
series  celebrating ‘Azadi ka Amrut
Mahotsav’, on October 11,2021. The
speaker for this webinar was Prof. (Dr.)
Ranbir Singh, former and founding Vice
Chancellors National Law University,

Hyderabad and Delhi.

Prof. Singh began with addressing the
need for the Law Schools to prepare its
students to liberate the institutions of
justice from their limitations; and to
appreciate and understand the needs of
the communities; to develop skills that
will help the marginalised groups in the
society.
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Thinking Constitutional Principles and
Constitutional Cultures on September
25,2021

Continuing the series of events
being organized as a part of the year-
long celebration of Azadi ka Amrut
Mahotsav, a virtual talk was organized
on September 25, 2021, on the theme
“Thinking Constitutional Principles and
Constitutional Cultures”. Eminent jurist
and renowned academician Professor (Dr.)
Upendra Baxi, former Vice Chancellor,
DU, delivered the talk through the virtual
medium, enriching the gathering with
his insightful and intriguing perspectives
about constitutional principles.

Initiating his talk, Professor (Dr.)
Baxi spoke about both individual and
collective roles that must be shouldered
by us in constitutional development in
future and in the pursuit of the same, he
expressed, it was essential to see where we
were and to where we were headed. He
expressed the need for the members of
academic community to come together,
to find the ‘twenty-fifth hour’ of our days
to bridge the gap that has existed between
the world of law and the people at large
who are affected by its workings.

Law, Literature and Life on September
9, 2021

A webinar was organized by Indian
Law Institute on September 9, 2021,
on the theme ‘Law, Literature and Life’
as a part of the series of events that are
being conducted to mark the year-
long celebration of Azadi Ka Amrut
Mahotsav, the initiative launched by the
Government of India to celebrate the
completion of 75 glorious years of Indian
independence.

The lecture for the session was delivered
online by Professor (Dr.) R. Venkata
Rao, Chairperson, Vivekananda School

of Law and Legal Studies and former
Vice Chancellor of National Law School
of India University, Bangalore. With
his vast qualification in both the fields
of law and English literature, Professor.
(Dr.) R. Venkata Rao began the session
by speaking about how the theme for the
session was very close to his heart since he
had great fondness for both the subjects
of law and literature.

Progressive Unfolding of the Indian
Constitution on August 19, 2021

The Indian Law Institute, in collaboration
with the Ministry of Law and Justice,
Government of India, has been organizing
a series of webinars, conferences, seminars
and other such events aimed at celebrating
the values and ideals of the Indian
freedom struggle. To revisit the workings
of the magnificent constitution of our
nation, a virtual talk was held on August
19, 2021, on the theme, “Progressive
Unfolding of the Indian Constitution”
as a part of the same project. To deliver
the lecture, eminent scholar of law,
Professor (Dr.) Subir K. Bhatnagar,
Vice Chancellor, National Law School,
Lucknow, was invited. Professor (Dr.)
Bhatnagar highlighted how the framers
of the constitution and the leaders of the
Indian freedom struggle were committed
to the complete political as well as social
emancipation of the people of India.
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Communal Harmony and Gandhi on
April 16, 2021

Continuing the series of events under the
initiative of ‘Azadi ka Amrit Mahotsav’
the Indian Law Institute organised a
conference commemorating the Indian
independence movement on 16th April,
2021 on the theme of ‘Communal
Harmony and Mahatma Gandhi’.

Prof. Sucheta Mahajan, prominent
academician and historian, JNU
graced the occasion as the keynote
speaker for the event and she delivered
her lecture on the chosen theme.. Dr.
Mahajan is a Professor at the Centre
for Historical Studies, School of Social
Sciences, Jawaharlal Nehru University
and an eminent author who has penned
numerous works detailing out the history
of India’s struggle for independence, the
erosion of colonial rule from the country
and on the themes of politics of religion
and communal harmony.

In her enriching talk, full of small
anecdotes from her vast experience as
a researcher in the field of the modern
history of India, Prof. Mahajan spoke
eloquently about the Gandhian values
of ahimsa, his ideology of satyagraha and
his unrelenting pursuit of the goal of
communal harmony.

The Indian Law Institute in collaboration
with the Ministry of Law and Justice,
Government of India, organized a week-
long series of lectures from August 9,
2021, dll August 13, 2021, to mark the
celebration of Azadi Ka Amrit Mahotsav,
the initiative launched by the Government
of India to celebrate the completion of 75
glorious years of Indian independence.

Contemporary Developments and
Legal Education in India on August 9,
2021

The first lecture in this series of lectures
was delivered online by Professor (Dr.)
N.L. Mitra, former Vice Chancellors,
NLSIU, Bangalore and Jodhpur, on
August 9, 2021, at 11:00 a.m.. The
chosen theme for the deliverance was
‘Contemporary Development of Legal
Education in India’. Professor (Dr.)
Sinha, Director, Indian Law Institute,
introduced Professor (Dr.) Mitra to the
gathering and apprised everyone about
the theme of the event.

Throughout his lecture, Professor (Dr.)
Mitra elaborated important concepts
like purpose of legal education, ‘ad-
hoc’ system, ‘political instrument’ and
contrasted it against the idea of law
as a welfare mechanism for people,
characteristic of ‘Epistemology’, the ideas
of ‘universalization” and ‘globalization” of
legal education etc.

Human Suffering, the Constitution,
and the Indian State: Reflections @ 75
on August 10, 2021

The second lecture in this series of lectures
was delivered online by Professor (Dr.) G.
Mohan Gopal, former Vice Chancellor,
NLSIU, Bangalore and Director,
National Judicial Academy, Bhopal,
on August 10, 2021, at 11:00 a.m.. The
chosen theme for the deliverance was
‘Human Suffering, the Constitution
and the Indian State: Reflections @ 75’.

Drawing upon his vast experience in the
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field of legal theory and furthering his
incessant efforts to translate legal theory
into practice, he proposed the idea of
a right against ‘human suffering’ and
presented a new conceptualisation of the
idea of justice in his talk.

Indian  Federal  Structure and

Cooperative Federalism on August 11,
2021

The third lecture in this series of lectures
was delivered online by Professor (Dr.)
V. Vijayakumar, Vice Chancellor,
National Law School, Bhopal, on
the 11* of August 2021 at 03:00 p.m.
The chosen theme for the deliverance
was ‘Indian Federal Structure and
Cooperative Federalism’.  Professor
(Dr.) Vijayakumar began the discussion
by highlighting the significance of the
chosen theme for the event and expressed
how federalism was a dynamic concept
and it continues to remain relevant for a
country at all stages and in all phases of
its evolution.

65" ANNUAL REPORT

Constitutionalism and Democracy in
India: Theory and Practice on August
12,2021

The fourth lecture in this series of lectures
was delivered by Professor. (Dr.) M.P.
Singh, former Vice Chancellor, NU]JS,
on the 12 of August 2021 at 11:00 a.m.
The chosen theme for the deliverance was
‘Constitutionalism and Democracy in
India: Theory and Practice’.

Prof. (Dr.) Singh initiated the discussion
by examining the definition that has
been given by Mc Ilwain in his book,
Constitutionalism: Ancient and Modern,
which comprises of a series of six of his
lectures. He explained how the simplest
definition of constitutionalism  has
been centered around the idea of ‘legal
limitation on government and state’.
He elaborated upon the conceptual
underpinnings of the idea and asserted
how constitutionalism was premised
on the proposition of enforcement of
these legal limitations as constitutional
obligations. Once crystallized in the text
of the constitution, these limitations
took the form of constitutional duties of
the State from which there could be no
derogation.

Working of the Constitution and
Contemporary Challenges on August
13, 2021

The fifth and final lecture in this week-

long series of lectures was delivered online
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by Professor (Dr.) P. S. Jaswal, former
Vice Chancellor, National Law School,
Patiala, on the 13" of August 2021 at
02:00 p.m..

(Dr.) Jaswal, in his talk
attempted to provide a glimpse of the
entire constitutional and political history
of the country. He divided the discussion
into two parts, one detailing out the
working of the constitution through the
last seven decades and the second part of
his lecture was devoted to the discussion
around the contemporary challenges.
Professor (Dr.) Jaswal exclaimed how we

Professor

C. Internship

The Institute offered online/offline internship
opportunities to the law students from various
universities during April 2021 — March 2022.
Around 14 internees participated from different
Universities viz. HPNLU, Shimla, Jindal Global
Law School, USLLS, Delhi metropolitan
Education, Integral University, Lucknow, JIMS
Engg. MTC, NLU, Visakhapatnam, NUALS,
Kochi, CLC, DU.

D. E-Learning Certificate Course
(i) IPR

E-Learning Certificate Course on IPRs was
initiated by the Institute as an alternative and
a complement to traditional training methods
in order to make course materials accessible to
large audiences throughout India. It offers new
teaching methodologies, specially designed
course materials, evaluation tools, tailored means
of delivery, and greater accessibility. Teaching
would take place in the virtual environment
of the Institute’s website. A network of tutors
on the panel of ILI is available to guide the
students. Students and teachers can interact as
often as necessary during the course, because
communication takes place through email.

Anyone who has access to computer and
the internet can benefit from the Institute’s
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needed a strong nation, which has at its
core the spirit of rule of law, and which
must have the constitution as its solid

bedrock.

e-learning programme. The syllabus is divided
into four components: (i) Patents; (ii) Copyright
and Neighbouring Rights; (iii) Trademarks,
Geographical Indications and Domain Names;
(iv) Management of IPRs. The duration of the
course is three months. During the period under
report, the 50* to 52" Batches (three batches)
were conducted and a total number of candidates
enrolled were as under:

50" Batch 54 candidates
51% Batch 59 candidates
52" Batch 47 candidates

Dr. Deepa Kharb, Assistant Professor (SS) was

the Coordinator of the programme.
(i) Cyber Laws

On the lines of the e-learning course on IPR, an
e-learning course of three months duration Cyber
Law was introduced in the year 2008-2009. The
syllabus is divided into four components: (i)
Introduction to Cyber World; (ii) Legal Regime;
(iii) Cyber Crime and (iv) E- Commerce and IPR
in Cyber Law. During the period of the report,
the 39% to 41% Batches (Three batches) were
conducted. The numbers of candidates enrolled
for each batch were as under:

39 Batch 97 candidates
40™ Batch 64 candidates
41 Batch 67 candidates
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Ms. Arya A. Kumar, Assistant Professor (SS) was
the Coordinator of the programme.

E. VISITS

1. Visit of Hon’ble Union Minister of Law
and Justice, Mr. Kiren Rijiju to Indian
Law Institute on September, 17, 2021

Hon’ble Union Minister of Law and Justice, Shri.
Kiren Rijiju paid a visit to the Indian Law Institute
and interacted with the faculty members and the
administration to discuss about reforms in legal
education and role of institutions imparting legal
education in facilitating access to justice to the

marginalized groups, on 17" September, 2021.

A felicitation programme for the Honble
Minister was organized in the Plenary Hall of
the Indian Law Institute which was attended
by distinguished members of the faculty, library
and the administrative staff and Ph.D. research
Shri

Secretary, Ministry of Law and Justice graced the

scholars. Anoop Kumar Mendiratta,

occasion as the special guest for the event.

2. Visit of Hon’ble Minister of State for
Law and Justice, Prof. S.P.Singh Baghel
on October 8, 2021

The Indian Law Institute felicitated Prof. S P
Singh Baghel, Hon’ble Minister of State for Law
and Justice on 8" October 2021. The event was
attended by several prominent guests including
Prof. Dr. Ranbir Singh and Reeta Vashist,
Secretary, Legislative Dept., Ministry of Law and
Justice. The event commenced with the lighting
of the ceremonial lamp by the distinguished
guests, subsequent to which Prof. Dr. Manoj
Kumar Sinha, Director, ILI, welcomed the guests
by presenting bouquets of flowers.

Dr. Reeta Vashist, Secretary, legislative Dept.,
Ministry of Law and Justice subsequently spoke
in detail regarding her long association with
the Institute, beginning her academic years in
Himachal Pradesh. She reiterated the academic
engagements she has had with the Institute over
the decades, and briefly also described the history
of ILI.
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3. Visit of Hon’ble Minister of State for
Education, on November 11, 2021

The Union Minister of State for Education, Dr.
Subhas Sarkar visit to the Indian Law Institute,
New Delhi. The Institute fraternity welcomed
and felicitated the Minister for his appointment
as the Minister of State for Education. Dr. Subhas
Sarkar in his address as the Chief Guest of the
function appreciated the efforts of the Institute
in its academic pursuit of realizing the promise of
justice education. In his address, he acknowledged
that prior to his visit he had known about the
interventions of the Institute in translating legal
education into justice education by creating an
intellectually stimulating environment that fosters
critical legal discourse. He also appreciated the
institute for the smooth functioning of academic
activities even in testing times and adhering to
COVID protocols and providing a safe academic

atmosphere for students and faculty.

INDIAN LAW INSTITUTE

E Book Release Function

“Rethinking Law and Violence” edited by Prof.
Dr. Jyoti Dogra Sood and Dr. LatikaVashist.

The Indian Law Institute, on 22" September,
hosted the Release of the book titled “Rethinking
Law and Violence” edited by Prof. Dr. Jyoti
Dogra Sood and Dr. LatikaVashist. The Chief
Guest of the event was Hon'ble (Ms.) Justice
Indira Banerjee, Judge, Supreme Court of
India. The event was graced with the presence
of researchers, academicians and students who
joined the event offline and online. The event was
also live streamed across various online platforms.

Prof. Dr. Manoj Kumar Sinha in his formal
address welcomed guests on and off the dias and
extended his words of gratitude to Hon’ble (Ms.)
Justice Indira Banerjee for gracing the occasion.
He traced the timeline of publication, from the
inception of idea for the book to the final editing
process. He pointed out that the purpose of the
book is to raise crucial questions among the
academic community and legal fraternity and fill
the research gaps in the area.

65" ANNUAL REPORT



INDIAN LAW INSTITUTE

Dr. LatikaVasisht, Asst Professor (Sr.) introduced the book to
the gathering.

Dr. Jyoti Dogra Sood addressed the gathering and shared with
the audience, the journey the editors embarked to publish the
book

Law of Sedition in India and Freedom of
Expression Prof. (Dr.) Manoj Kumar Sinha
and Prof. (Dr.) Anurag Deep on September
24,2021

A function for the release of the book “Law of
Sedition in India and Freedom of Expression”
was organized on September 24, 2021, at 4:00
pm. Shri Justice Mahesh Mittal Kumar, Member,
National Human Rights Commission and
Former Chief Justice of the Jammu and Kashmir
High Court, presided over the event as the Chief
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Guest.

The event was commenced with the lighting of the
lamp by the Chief Guest, post which a bouquet
and a token of gratitude were presented to him

by Prof. (Dr) Manoj Kumar Sinha, Director,
Indian Law Institute.

Prof. (Dr.) Anurag Deep next took the
opportunity to speak about the subject of the
book and initiated the discussion on the subject
by mentioning about the case of Kedarnath Singh
and how the same continues to be misreported
even in reputed newspapers as one in which there
was no conviction. Prof. (Dr.) Anurag Deep noted
that dispelling these misconceptions and clearing
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the mystery that shrouds the law of sedition in
the country is essential and exclaimed that the
book aims at addressing the same.

Dispelling Rhetorics: Law of Divorce and
Gender Inequality in Islam edited by Prof.
Dr. Manoj Kumar Sinha and Prof. Dr. Furqan
Ahmed

The Indian Law Institute, on September 30,2021,
hosted the release of the Book titled “Dispelling
Rhetorics: Law of Divorce and Gender Inequality
in Islam”, edited by Prof. Dr. Manoj Kumar Sinha
and Prof. Dr. Furqan Ahmed. The event was
attended by several researchers, academicians,
and students — live at the venue as well as via
online streaming,.

INDIAN LAW INSTITUTE

Professor (Dr.) Manoj Kumar Sinha formally
welcomed the Guests, all dignitaries, and all other
participants to the program, expressing his special
gratitude to the Chief Guest Smt. Jyotika Kalra,
Member, NHRC and the Guest of Honour, Prof.
Dr. Ranbir Singh. He also traced in brief, how
the Book came about, from the inception of
the idea at Prof. Dr. Furqan Ahmed’s behest, to
the point of its publication and release. He also
expressed his gratitude to Prof. Menski who read
and reviewed the Book. It was reiterated that the
purpose of the book is to fill the gap in academic
research on the subject. This was followed by the
address by the Guest of Honour Prof. Dr. Ranbir
Singh. He commenced by appreciating Prof.
Dr. Furgan Ahmed for his detailed and complex

analysis.

XIII. Facurry ACTIVITIES

Invited/Delivered/Lectures

Professor (Dr.) Manoj
Director, ILI

Kumar Sinha,

RS

X8 Invited as a Resource person to address
the participants of the one week FDP
on IPR and Human Rights, organised
by Department of Law in association
with Department of Commerce, Sidho-
Kanho-Birsa  University, Purulia on
March 23, 2022.

<> Invited as a Chief Guest to deliver
Inaugural address to the participants of
Two Day FDP programme on “Teaching

Pedagogy and Research Skills” organised
by St. Thomas College of Law, Noida
on March 21, 2022.

<> Invited to Deliver Keynote Address to the
Participants of the Three Day Workshop
on Legal Research  Methodology,
organised by Department of Law, Tezpur
University, Assam on March 21, 2022.

X8 Invited to an Interactive Discussion on
“Russian- Ukraine Conflict: A World
Divided by War” organised by Citizens
‘Forum India (CFI) on March 19, 2022.

< Invited to deliver a talk on, “The Idea of
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X/
L X4

X/
L X4

X/
L X4

Freedom in Contemporary Times: India
at Seventy Five” in a National Webinar
on Evolving Constitutional Relations
Between the Legislature, the Executive
and Judiciary, organised by Department
of Law and Parliamentary Affairs,
Government of Karnataka and Research
Centre in Democracy and Constitutional
Government on March 18,2022.

Invited as a Chief Guest to address in the
valedictory function to the participants
of the “7* National Youth Parliament
Competition”, organised by IMS
Unison, Dehradun on March 05, 2022.

Invited as a Special Guest to address in
the Valedictory Function of Professor
N.R.Madhava Menon Asian Jural
Conclave, organised by Lloyd Law
College and Menon Institute of Legal
Advocacy and Training (MILAT), New
Delhi on February 27, 2022

Invited as  Guest of Honour in the
Inaugural session of 11% International
Conference on Human Rights and
Gender Rights, organised by Knowledge
Steez on February 27,2022.

Invited to deliver a talk on “Extradition
and Asylum” to Ph. D. Scholars of the
Himachal National Law University,
Shimla on February 20,2022.

Invited as a Chief Guest to deliver
Inaugural address in the International
Conference on “Emerging Digital
Transformation in Modern Society-2022”
organised by IIMT College of Law,
Greater Noida on February 20, 2022.

Invited as Special Guest in the

International Conference on
“Comparative Law” organised by Amity
Law School & Edith Cowan University,

Australia on February 19, 2022.

Invited as a distinguished speaker in
International Webinar on “Alternate
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X/

L X4

X/
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Dispute Resolution Mechanisms, a tool
for Speedy Justice-Issues, Challenges and
Opportunities” organised by Haldia Law
College, Vidyasagar University, West
Bengal on February 11, 2022.

Invited as Special Guest in Orientation
programme to address the newly inducted
students in 3 year LL.B. course in LC I,
Faculty of Law, University of Delhi on
February10, 2022.

Invited to deliver online lecture on “ Role
of State Human Rights Commission
and the National Human Rights
Commission” to the participants of
Faculty Development Programme(FDP)
organised by Parul University, Vadodra
on February 07, 2022.

Invited to deliver online lecture on
“Human Rights and Fundamental
Duties” to the participants of Faculty
Induction Programme(FIP) organised by
HRDC, JNU, New Delhi on February
07 2022.

Invited to deliver a lecture on “Research
Method & Project Writing Skill” to the
participants of Faculty Development
Programme, organised by JEMTEC
School of Law, Greater Noida on
February 01, 2022.

Invited as a Guest Speaker to speak on,
“Atmanirbhar Bharat” organised by
Atmanirbhar Bharat Foundation, New
Delhi on January 31, 2022.

Invited as the Chief Guest to deliver the
inaugural address in the “Rakesh Aggarwal
Memorial Conference on “Reshaping the
World through Sustainability: Emerging
Trends
“organised by Ideal

Development
Insticute  of

Impacting

Technology and Management, New
Delhi on January 22, 2022.

Invited to deliver a tlk on
“Interdisciplinary ~ Approach and
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Teaching in Law” to the participants
of Faculty Development Programme,
organised by Birla School of Law,
Bhubaneswar on January 17, 2022.

Invited as Chief Guest to address the
participants of “3-Day Certification
Course on Capacity Building &
Personality Development Program to
Enhance Employability Skills” organised
by Amity Law School, Noida on January
17,2022.

Delivered a Special Lecture on “Data
Analysis” to LL.M. students of ILS
College, Pune on January 10, 2022.

Delivered a talk to Winter Course
participants on “International Social and
Humanitarian Organisations” organised
by the Indian Society of International
Law, New Delhi on January 06, 2022.

Invited to deliver a talk to Participants
of Research Methodology programme,
organised by CNLU, 21 December 2021.

Invited to deliver a talk to Participants
of Faculty Development Programme
on “Scientific conduct: Falsification,

Fabrication and Plagiarism” organised by
HNLU, 20 December 2021.

Invited as Guest of Honour to participate
in the One Day International Seminar
on “Data Protection and Data Privacy”
organised by Law Mantra, December 18,
2021.

Invited to deliver a talk to Participants
of Faculty Development Programme
on Implementation of Human Rights:
National and International Perspectives”
organised by Faculty of Law, Patna
University, December 17, 2021.

Invited to deliver a talk to Participants
of Faculty Development Programme on
IPR and Human Rights, organised by
National Law School, Nagpur, December
14,2021.

X/
°e

DS

*

X/
°

X/
°

Invited as a Chief Guest to address
the Participants on Human Rights,
Organised by SRM University, Sonipat,
December 10, 2021.

Invited to deliver a talk to the Participants
of a Webinar on “Women and Child
Rights” organised by Amity University
and the National Human Rights
Commission of India.

Invited as a Chief Guest to address the
Participants on Human Rights, United
Nations & International Law, Organised
by My Lawman, New Delhi, December
10, 2021.

Invited as Guest of Honour to address
the Participants on Human Rights Day,
organised by Department of Law, Bharati
Vidyapeeth  Universityy, New Delhi,
December 10, 2021.

Invited as a Chief Guest to address the
Participants on Human Rights, Organised
by Department of Law, Cooch Behar
Panchanan Barma University, Cooch
Behar, West Bengal, December 10, 2021

Invited to address Ph.D. Scholar,
“Preparation of Courses and Reading
Materials along with a class plan and
communication in delivering a class”
organised by Faculty of Law, University
of Delhi, December 03, 2021.

Invited as a Chief Guest in the
Valedictory Function to address the
participants of National Conference
on the Independence of Judiciary and
Rule of Law, organised by AGISS and
Independent  thought, New Delhi,
November 28, 2021.

Invited as Chief Guest to address the
Participants of “Constitution Day
Celebrations” organised by, Department
of Law IMS Unison, November 26,
2021.
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X/
*

X/
*

X/
*

Invited as Guest of Honour to address
the Participants of “Constitution Day
Celebrations” organised by Law Centre
I, Faculty of Law, University of Delhi,
November 26,2021.

Invited as Guest of Honour to address
the Participants of UGC Refresher/
Multi Disciplinary Course “Changing
Dimensions of Social and Economic
Justice in India” Course, organised by Dr.
Harisingh Gaur University, November
18, 2021.

Invited to deliver a talk to interns of the
National Human Rights Commission
of India, on “Protection of Human
Rights: An International Perspectives” on
November 09, 2021.

Invited to deliver a talk on the occasion
of Azadi ka Amrut Mahotasava to the
officials of Ministry of Law & Justice
on, “Indian Freedom Movement and
Its Impact on Development of Legal
Framework of the Country” Shastri
Bhavan, New Delhi, November 08,
2021.

Invited to Director’s Panel Discussion on
“Book, Library as ocean of Knowledge,
Culture and National
Heritage” organised by Department of
Library and Information Science and
Delhi University, October 28, 2021.

Civilisation,

Invited asa Guest of Honour to participate
C.H. Alexandrowich

Lecture,

in  Professor
Memorial organised by
Maharashtra National Law University,
Mumbai, October 26, 2021.

Invited to deliver a talk on “Hinduism
and International Humanitarian
Law” to the participants of ‘one week
Multidisciplinary Workshop on Interfaith
and International Humanitarian Law’
organised by Centre for Advanced
Study in International Humanitarian
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X/
L X4

X/
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X/
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Law (CASH), Department of Political
Science, Rajiv. Gandhi National Law
University, Patiala, October 18, 2021.

Invited to address the Participants of
Refresher programme on “Legal Research
Methodology in the field of Public
International Law” organised by Jagran
Lake University, Bhopal, October 04,
2021.

Invited to address the newly inducted
students in the various Law courses
of Bharti Vidya Bhavan University,
October 04,2021

Invited to address the newly inducted
students in the various Law courses of
Prestige  University, Indore, October
02,2021.

Invited as Chief Guest to address in
Orientation  Programme to LL.M.
students of VIT Law School, Chennai.
September 30, 2021

Invited to DParticipate HR Conclave
on “Rise of Phygital : The NEW HR
4.17 organised by KIIT Law School,
Bhubaneswar, September 25, 2021.

Invited to deliver a talk on “Right to
Health: National Perspectives” to the
participants of Faculty Development
Programme, organised by Graphic
University, September 22, 2021

Invited to deliver 4th Prof. V.S.Mani
memorial lecture, organised by the
Gujarat National Law  University,
Ahmadabad, September 20, 2021.

Invited to deliver a talk on, “Role
of the International Human Rights
in maintaining Peace and Security”,
organised by Amity Law School, Patna,
September 18, 2021.

Invited to deliver a special talk on, “How

to do Quality Research and Publish
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in Scopus/Index Journal” organised
by IQAC centre of MNLU, Nagpur,
September 18, 2021.

Participated in the 17 ALIN Conference,
organised by ALIN secretariat, South
Korea, September 15, 2021.

Invited to deliver a talk on, “The Taliban
Takeover: Geopolitics and Humanitarian
Crisis”, organised by Citizens Forum
India, September 11, 2021.

Invited to deliver
in the inaugural
Orientation Programme for the Newly
inducted LL.M students, organised
by Symbiosis University, Hyderabad,
September 6, 2021.

Special  Address

session of the

Invited as Chief Guest to address the
participants on “Legal Education & New
Education Policy: Issues and Challenges”
organised by Advocates Campaign
for thought Revolution, New Delhi,
September 5, 2021.

Received the Great Indian Teacher’s
Award, in LEAD Global Conclave 2021,
organised by Indian Observer Post,
India International Center, New Delhi,
September 4, 2021.

Invited to deliver a talk on, “Right
to Information and Reporting in
International Conflict,” organised by
NIICE, Kathmandu, Nepal, August 28,
2021.

Invited to deliver a special talk on
“Legal Education” to LL.M. students
of Himachal National Law University,
Shimla, August 25, 2021.

Invited to deliver Special Address in the
inaugural session of the Orientation
Programme for the Newly inducted
students, organised by the Himachal
Pradesh National Law University, Shimla,
August 24, 2021.

®
L X4

®
L X4

®
L X4

®
L X4

Invited to deliver a talk to the participants
of the Faculty Development Programme
(FDP) on “Protection of Human Rights
under the Indian Constitution: Role of
the Indian Judiciary”, organised by UGC-
HRDC, Ranchi University, August 18,
2021.

Invited as a Resource Person to Speak
on, “Role of Legal Education in
New Education Policy” organised by
Department of Law, Rajiv Gandhi
University, Arunachal Pradesh, August
10, 2021.

Invited as Distinguished Guest to talk on,
“Careers in Law & Paralegal Disciplines”
organised by  Sushant  University,
Gurugram, August 9, 2021

Invited to deliver 2nd lecture of Bar
Council of Trust on “Respecting,
Protecting and Fulfilling the Right to
Health: International and National
Perspectives” August 8, 2021.

Invited as Chief Guest to deliver a talk on,
“State of Emergency and Human Rights:
National and International Perspectives”,
on the occasion of the Foundation Day
Celebration, St. Xavier Law School,
Kolkata, August 3, 2021.

Invited to deliver Key Note address in
a 2 day webinar on, Implementation
of Human Rights in 21* Century,
with Special reference to Covid 19
Pandemic” organised by Surendranath
Law College, Kolkata, August 1,2021.

Delivered ~ Valedictory — address  to
government officials on “ Derogable
And Non Derogable Human Rights:
National and International Perspectives”
organised by LNJL National Institute
of Criminology and Forensic Science,
Rohini, July 30, 2021

Invited to deliver inaugural lecture

to LLM students on “Research
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X/
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X/
L X4

X/
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Methodology”  organised by GLS
University, Ahemadabad, July 22, 2021.

Invited to deliver a talk to participants of
Faculty Development Programme(FDP)
on, “ International Humanitarian Law
and its Application in Ancient India’
organised by HP National Law School,
July 20, 2021.

Invited to deliver a talk to participants of
Faculty Development Programme (FDP)
on, “Ancient Texts: Research Design and

Literature Review” organised by HP
National Law School, July 19, 2021.

Invited to deliver a talk to participants of
Faculty Development Programme (FDP)
on, “Outcome Based Teaching Learning
Methods & Research in Law: A Way
Forward” organised by Faculty of Law,
Sharda University, July 17, 2021.

Invited to deliver a special talk “Role
of Youth in Nation Building” organised
Vikash Law School, Bargarh, Odisha, on
the occasion of World Youth Skills Day,
July 15, 2021, New Delhi

Invited to deliver a lecture on “Essential
Religious Practice Doctrine & Theological
Adjudication by Our Constitutional
Courts” organised by Gopal Narayan
Singh University, Sasaram, July 14, 2021.

Invited to deliver a lecture on”, “Research
Paper Writing: The Do’s & Don’ts” to the
participants of the Faculty Development
Programme, organised by Adamas
University, Kolkata, July 14 2021.

Invited to deliver a talk on, “Status of
right to health and in India and across the
globe amidst Pandemic” to the members
of Informal Discussion Group, NU]JS,
Kolkata, July 10, 2021.

Invited to deliver a lecture on
“International Human Rights Law” to

the interns of the National Human Rights
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Commission of India, organised by the
National Human Rights Commission of
India, July 5, 2021, New Delhi.

Invited to deliver keynote address in
the Inaugural function on One-Day
Seminar on “Human Trafficking, Slavery
and Exploitation”, organised by Law
Mantra and Maharashtra National Law
University, Nagpur on June 26, 2021.

Invited to deliver a talk to participants of
Faculty Development Programme (FDP)
on, “Right to Health: National and
International Perspectives” organised by
Barkatullah University and Droit Penale
Group on June 25, 2021.

Invited to deliver a talk to the participants
of the Summer Course on “International
Human Rights Law” organised by Indian
Society of International Law, New Delhi,
on June 21, 2021.

Invited to deliver a talk on “Protection of
Human Rights in times of Emergency-
National and International Perspectives”,
on celebration of ‘Spirit of Freedom’,
organised by Chotanagpur Law College
on June 15, 2021.

Invited to deliver a talk to participants
of Faculty Development Programme on
“Fundamental Rights and Fundamental
Duties” organised by the Amity Law
School, Noida on June 9, 2021.

Invited to deliver keynote address in
the valedictory function on ‘One-
Day Seminar on Emerging Trends of
Intellectual Property Rights, organised by
Law Mantra and Maharashtra National
Law University, Nagpur on April 17,
2021.

Invited to deliver a talk on “Human
Rights and International Law” to the
participants of the Faculty Development
Programme, organised by Himachal
Pradesh National Law University on
April 6, 2021.

29



INDIAN LAW INSTITUTE

Prof (Dr.) Anurag Deep Professor, ILI

0
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Invited to deliver a lecture to the students
of Ph.D Course Work of Chhatrapati
Shahu Ji Maharaj University Kanpur on
the topic -"Free Press And Independent
Judiciary” which is available online on
CSJM  Kanpur University you tube
channel, on January 04, 2022.

Invited as a member of expert panel for
BA- Law- course preparation for Faculty

of law, IGNOU on January 16, 2022.

Invited to deliver two lectures to
the students at Birla Law School,
Bhubaneswar on the topic “Research
Proposal and Research Articles” on
January 18-19,2022.

Invited to adjudicate IV  Bennett
National Moot Court Competition of
Bennett University, Greater Noida on
February13, 2022.

Invited to deliver a lecture in the Human
Resource Development Centre, Jawahar
Lal Nehru University, Faculty Induction
Programme — VIII on the topic “Freedom
of Speech” on February09, 2022.

Invited to chair a technical Session
on Comparative Criminal law in
the International Conference on
“Comparative Law” jointly organised
by Amity Law School, Noida, Amity
University and School of Business and
Law, Edith Cowan University, Australia
on February 19, 2022.

Invited to deliver a lecture in the ISIL,
New Delhi on the topic “Social Action
Litigation: Articles 32 and 226” in the
P G Diploma Course in Human Rights,
International Humanitarian and Refugee
Law, Indian Academy of International
Law, and Diplomacy on March 04, 2022.

Invited to deliver a lecture at “Workshop
on Gender Sensitization in SSB” on

Sexual harassment of women at workplace
(Decisions of Supreme Court in cases
of molestation, eve-teasing and sexual
harassment at workplace) at Sashastra
Seema Bal Force HQs, R K Puram New
Delhi on March 10, 2022.

X/

<> Contributed a chapter entitled “Arrest
and Detention: A Proposal for Reforms”
in the book Arrest and Detention in India:
Law, Procedure and Practice published by
Sage Publications (2021-22) edited by
Dipa Dube and Shruti Bedi.

Prof. (Dr.) Jyoti Dogra Sood, Professor,
ILI

< Delivered a lecture on “Human Rights

and Criminal Justice Administration”in
an Interdisciplinary Refresher Course
in Human Rights organized by UGC-
Human Resource Development Centre,
Bangalore University, Bengaluru on
November 19, 2021.

<> Delivered a lecture on “Best Interest of
Child vis 4 vis Juvenile Justice Act ,
2015” in Online Faculty Development
Programme on Emerging Paradigms
of Research Methodology, Innovative
Teaching Techniquesand Contemporary
Legal Facets conducted by ICFAI Law
School, The ICFAI University, Jaipur
on July 29, 2021

X Delivered a special address in the
Inaugural Session on “A  poignant
declension from creator to commodity”
Women on Domestic Ecosystem and
Need of Democracy in Domestic
Relations in Two day national webinar
organized by IQAC, Government Law
College Thiruvananthapuram on July 15,

2021.

< Delivered a lecture on “Rethinking
Criminal Law” in an Online Faculty
Development Programme  on Law

conducted by Knowledge Consortium of
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Gujarat, Ahmedabad on July 13, 2021.
Dr. Deepa Kharb, Assistant Professor (SS)

3 Delivered a session on Comparative
Methodology in Legal Research in
the National Faculty Development
Programme  (Virtual) on  “Legal
Research, Methodology and Legal
Writing” organized by Faculty of Law of
SGT University on 26th August, 2021.

L)

< Invited as Resource Person in Certificate
Course on IPR: Tool for Innovators and
Entrepreneurs organised by Amity Law
School, Noida from 17-25 June 2021.
Delivered a one hour session on “Issues
around Patenting Biotechnology” on
June 25, 2021.

L)

* Invited on “Constitution Day” 26
November,2021 by Saraswati Institute
of Law, Palwal to address their students.
Delivered an hour long Guest Lecture at
2 p.m. on the Centre State Relationship
under Constitution of India.

< Invited as Expert Panel Member for
Dissertation Title Défense Viva at School
of Law, Ajeenkya DY Patil University,
Pune on April 29, 2021.

Publications

<> Cyber Law 2020 published in ASIL 2020

in 2022
X Geoblocking  of Online Content:
Copyright, Human  Rights  and

Competition Law Issues in Sivakumar
and Lisa P Robin (eds.), Novel Dimensions
of Copyright Law (Thomson Reuters,
2022).

<> Paper titled “Sharing Genetic Resources
Fairly between Nations” in SAGE’s
Medico Legal Journal, 2021.

Dr. Latika Vashist, Assistant Professor (SS)

<> Inited as speaker on  “Feminist

understanding of Desire and Body” at
Jindal Global Law School, O.PJindal
Global University, October 22, 2021

< Invited as speaker on “Domestic Violence

and Indecent Representation of Women
Act” organised by Maharaja Agrasen
Institute of Management Studies, New
Delhi, October 25, 2021.

o Invited by Dean, IFIM Law School,
Bangalore to offer a seminar course titled
“Thinking Law and Feminism through
Psychoanalysis to BALLB students. The
course was jointly conceived and taught
with Mr. Amit Bindal, Jindal Global Law
School.

XIV. FORTHCOMING ACTIVITIES

LL.M and PG Diploma Examinations

The examinations for PG Diploma courses
will start in the month of June, 2022 and the
semester end LL.M examinations are scheduled
to commence from August, 2022.

Publications on the Anvil
Journal of the Indian Law Institute (JILI)
Vol. 64 (2) (April-June 2022)
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Vol. 64 (3) (July-Sep. 2022)

Vol. 64 (4) (Oct-Dec 2022)

Vol. 65 (1) (Jan—Mar 2023)

ILI Newsletter

Vol. XXIV No. 2 (April - June 2022)
Vol. XXIV No. 3 (July — Sept. 2022)
Vol. XXIV No. 4 (Oct. — Dec. 2022)
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Vol. XXV No. 1 (Jan. - March 2023)
Annual Survey of India Law — 2021
Index to Indian Legal Periodicals — 2019
Admissions

Admission  process for Ph.D/LL.M./Post
Graduate Diploma Courses (2022-2023 batches)
will begin from April 1, 2022 onwards.

Seminar / Training Programme

Seminar/Conference/Training Programme

Workshop

X/

< The Indian Law Institute in collaboration
with Delhi High Court Mediation &
Conciliation Centre, SAARC Law India
and SAMADHAN will organise 45
Hours Training Program in Mediation
in two parts on April 7-8,2022 and April
13-15,2022.

o The Indian Law Institute, New Delhi,
in association with CLEA & MILAT as
part of the Commonwealth Comparative
Constitutional and Public Law (3C&PL)
Project is offering a Certificate Course on
Comparative Constitutional and Public
Law on online/hybrid mode on May 27-
June 06-2022.

L)

< The Indian Law Institute in association
with Commonwealth Legal Association
(CLEA) and menon Institute of Legal
Advocacy and Training (MILAT) will
offer a Certificate Course on Comparative
Constitutional and Public Law from May
4, 2022 and the programme will end on

INDIAN LAW INSTITUTE

August 10, 2022 and the programme will
end on August 10, 2022. The Course
involves 75 hours of teaching (35-40
lectures) between 5-8 p.m. on various
themes in hybrid mode.

X/

<> The Indian Law Institute and Lloyds
Law College in association with
NHRC CLEA & MILAT will organise
World Environment Day Observance
and International Conference on
Sustainability & Subsistence: Human

Rights and Environmental Issues on June
05-06, 2022.

Proposed Infrastructure Development

The Institute is planning the following
infrastructure & IT development work :

. Installation of Fire Fighting System and
Solar Energy System
. Procurement of Storage Area Network

(SAN) and its assisted Devices.

. Procurement of Video Conferencing
System and PA System for Plenary Hall.

. Restructuring of Institute LAN and Wi-
Fi Network.

. Procurement of Software’s (Windows
Server 2019, Windows 10 and MS Office
2019).

. Proposal for Procurement of Customised

Campus Management Software.

. Restructuring and  Upgradation  of
Institute Website.
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THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

List oF GOVERNING CoUNCIL MEMBERS OF ILI
As on 31/03/2022

President

1. Hon’ble Mr. Justice N. V. Ramana
Chief Justice of India
Supreme Court of India
New Delhi

Vice President

2. Mr. Kiren Rijiju
Hon’ble Union Minister of Law & Justice
Government of India

Shastri Bhawan
New Delhi

Treasurer

3. Hon’ble Mr. Justice L. Nageswara Rao
Judge,
Supreme Court of India
New Delhi

Members

4. Hon’ble Mr. Justice Surya Kant
Judge,
Supreme Court of India
New Delhi

5. Chairman,
Law Commission of India
New Delhi

6. Hon'ble Mr. Justice A.M.Sapre
Former Judge
Supreme Court of India

7. Attorney General for India
Supreme Court
New Delhi

8. Solicitor General of India

Supreme Court
New Delhi
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9. Mr. Sanjay Jain
Former Additional Solicitor General of India
Supreme Court

New Delhi

10.  President
Indian Society of International Law
New Delhi

11.  Secretary
University & Higher Education
Ministry of Human Resource Development
Government of India

New Delhi

12. Chairman
University Grants Commission
Bahadurshah Zafar Marg
New Delhi

13. Prof. Ranbir Singh
Former Vice Chancellor

National Law University of Delhi

14.  Prof. P S. Jaswal
Former Vice Chancellor
National Law University
Patiala
Punjab

15. Mr. E.C. Agrawal
Advocate
Supreme Court of India

New Delhi

16. Prof. (Dr.) Manoj Kumar Sinha
Director, ILI

Secretary

17.  Mr. Shreenibas Chandra Prusty
Registrar, ILI
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THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

MEMBERS — EXEcUuTIVE COMMITTEE

President

1.

Hon’ble Mr. Justice N. V. Ramana
Chief Justice of India

Supreme Court of India
New Delhi

Vice President

2.

Mr. Kiren Rijiju
Hon’ble Union Minister of Law & Justice
Government of India

Shastri Bhawan
New Delhi

Treasurer

3.

Hon’ble Mr. Justice L.Nageswara Rao
Judge,

Supreme Court of India

New Delhi

Members

4.

Hon’ble Mr. Justice Sanjay Kishan Kaul
Judge

Supreme Court of India

New Delhi

Secretary, Department of Legal Affairs
Ministry of Law & Justice, Government of India
New Delhi

Secretary, Department of Expenditure
Ministry of Finance, Government of India
New Delhi

Chairman - or nominee of Chairman
University Grants Commission, New Delhi

Prof. (Dr.) Manoj Kumar Sinha
Director, ILI

Secretary

9.

Mr. Shreenibas Chandra Prusty
Registrar, ILI
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THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

List oF MEMBERS — AcADEMIC COUNCIL

1. Hon’ble Mr. Justice U. U. Lalit Chairman
Judge, Supreme Court of India

2. Prof. G. Mohan Gopal Member
Former Director, NJA & NLSIU
Chairman, NCMS Committee
Supreme Court of India, New Delhi

3. Prof. Afzal M. Wani Member
Professor, GGSIP University

4. Prof. (Dr.) Manoj Kumar Sinha Member
Director, ILI

5. Prof. (Dr.) S.Sivakumar Member
Senior Professor, ILI

6. Prof. (Dr.) Jyoti Dogra Sood Member
Professor, ILI

7. Dr. Deepa Kharb Member
Assistant Professor, ILI (SS)

8. Mr. Shreenibas Chandra Prusty Secretary
Registrar, ILI
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THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

List oF MEMBERS - FINANCE COMMITTEE

1. Hon'ble Mr. Justice L. Nageswara Rao Chairman
Judge, Supreme Court of India

2. Nominee from Governing Council Member
3. Secretary, Ministry of Law and Justice Member
4. Secretary Ministry of Finance Member
5. A representative of the Member

University Grants Commission

6. Prof. (Dr.) Manoj Kumar Sinha Member
Director, ILI

7. Sh. Shreenibas Chandra Prusty Secretary
Registrar, ILI
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INDIAN LAW INSTITUTE

ANNUAL FINANCIAL STATEMENTS
FiNaANcIAL YEAR 2021-22

Thakur, Vaidyanath Aiyar & Co.
Chartered Accountans
221-223 Deen Dayal Upadhyay Marg
New Delhi-110 002
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THAKUR, VAIDYANATH AIYAR & CO. 221-223, Deen Dayal Marg, New Delhi-110002

Chartered Accountants Phones : 91-11-23236958-60, 23237772
New Delhi, Mumbai, Kolkata, Chennai. Fax : 91-11-23230831
Patna and Chandigarh E-mail ; tvandeca@gmail.com

Independent Auditors’ Report

To the Governing Council
The Indian Law Institute

Report on the Audit of the Financial Statements
Opinion:

We have audited the accompanying financial statements of The Indian Law
Institute, which comprise the Balance Sheet as at 31%, 2022, and the Statement
of Income, Expenditure and Receipts and Payments Account for the year then
ended, and notes to the financial statements, including a summary of significant
accounting policies and other explanatory information.

In our opinion and to the best of our information and according to the explanations
given to us, the accompanying financial statements of the Institute, read together
with Accounting Policy and Notes to Accounts have been prepared in accordance
with the applicable Laws, in the manner so required and give a true and fair view
in conformity with the other accounting principles generally accepted in India.

Basis for Opinion:

We conducted our audit in accordance with the Standards on Auditing (SAs). Qur
responsibilities under those Standards are further described in the Auditor's
Responsibilities for the Audit of the Financial Statements section of our report. We
are independent of the organization in accerdance with the Code of Ethics issued
by the Institute of Chartered Accountants of India (ICAI) together with the ethical
requirements that are relevant to our audit of the financial statements under the
provisions of the Act, and we have fulfilled our other ethical responsibilities in
accordance with these requirements and the Code of Ethics. We believe that the
audit evidence we have obtained is sufficient and appropriate to provide a basis
for our opinion.

Responsibilities of Management for the Financial Statements:

Management of the Institute is responsible for the preparation of these financial
statements in accordance with applicable Laws and for such internal control as
management determines is necessary to enable the preparation of financial
statement that are free from material misstatement, whether due to fraud or error
and that give a true and fair view of the financial position, financial performance in
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accordance with the accounting principles generally accepted in India, including the
applicable Accounting Standards. In preparing the financial statements, management
is responsible for assessing the entity’s ability to continue as a going concern,
disclosing, as applicable, matters related to going concern and using the going
concern basis of accounting unless management either intends to liquidate the entity
or to cease operation, or has no realistic alternative but to do so. Those charged with
governance are responsible for overseeing the entity’s financial reporting process.

Auditor’s Responsibilities for the Audit of the Financial Statements:

Our objectives are to obtain reasonable assurance about whether the financial
statements as a whole are free from material misstatement, whether due to fraud
or error and to issue an Auditors’ Report that includes our opinion. Reasonable
assurance is a high level of assurance, but is not a guarantee that an audit
conducted in accordance with SAs will always detect a material misstatement when
it exists. Misstatements can arise from fraud or error and are considered material
if, individually or in the aggregate, they could reasonably be expected to influence
the economic decisions of users taken on the basis of these financial statements.

As part of an audit in accordance with SAs, we exercise professional judgment and
maintain professional skepticism throughout the audit. We also:

« ldentified and assessed the risks of material misstatement of the financial
statements, whether due to fraud or error, design and perform audit procedures
responsive to those risks, and obtain audit evidence that is sufficient and
appropriate to provide a basis for our opinion. The risk of not detecting a
material misstatement resulting from fraud is higher than for one resulting from
error, as fraud may involve collusion, forgery, intentional omissions,
misrepresentations, or the override of internal control.
Obtained an understanding of internal financial controls relevant to the audit in
order to design audit procedures that are appropriate in the circumstances, but
not for the purpose of expressing an opinion on the effectiveness of the entity’s
internal control.
Evaluated the appropriateness of accounting policies used and the
reasonableness of accounting estimates and related disclosures made by
management.
Concluded on the appropriateness of management’s uses of the going concern
basis of accounting and, based on the audit evidence obtained, whether a
material uncertainty exist related to events or conditions that may cast
significant doubt on the entity’s ability to continue as going concern.
» We communicated with those charged with governance regarding, among other
matter, the planned scope and timing of the audit and significant audit findings,

L]
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including any significant deficiencies in internal control that way identified
during our audit.

Report on other Legal and Regulatory Requirements:

a. we have sought and obtained all the information and explanations which to the
best of our knowledge and belief were necessary for the purposes of our audit.

b.in our opinion, proper books of account as required by relevant laws have been
kept by the Institute

c. so far as it appears from our examination of those books maintained by the
Institute.

d. the Balance Sheet and the Statement of Income and Expenditure, dealt with by

this Report are in agreement with the books of account maintained by the
Institute.

e.in our opinion, the aforesaid financial statements comply with the Accounting
Standards to the extent applicable.

For Thakur, Vaidyanath Aiyar & Co.
Chartered Accountants
FRN: 000038N

A:} ;!'{"ZZQH;_J
(Anil K. Thakur) =

Partner
M. No.: 088722

UDIN: 22088722ATPXAWE132

Place: New Delhi
Date : 21* September,2022
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A THE INDIAN LAW INSTITUTE
tﬁ-j% Bhagwandas Road, New Delhi

BALANCE SHEET as at 31st March, 2022

Schedule As at As at
31.03.2022 31.03.2021
(Rs.) (Rs.)
SOURCES OF FUNDS
Capital Assets Fund 1 7,23,761 10,52,629
General Fund 2 1011,42,654 1144 50,120
Plan Grant from UGC 3 234.91,776 267,50,264
Special Development Grant from Ministry of Law & Justice 4 200,00,000 .
Specific Funds 5 254,17 546 239,52,646
Current Liabilities 6 135,10,208 92,07,879
TOTAL 1842 65,945 1754,13,538
APPLICATION OF FUNDS
Fixed Assets 7
Gross Block 1276,85,020 1243,13,209
Less: Accumulated Depreciation 966,79,755_ 917,198,525
Met Block 310,08,265 325,893,684
Investments 8 1083,27 198 1192 ,69,645
Current Assets, Deposits and Advances 9 449 49 482 235,50,2098
TOTAL 1842,85,945 1754,13,638
Significant Accounting Policies & Notes to Accounts 20

Schadule Nos. 1 to 20 form an integral part of the Accounts

As per our report of even date attached
for Thakur, Vaidyanath Aiyar & Co.
Chartered Accountants

FRN- 000038N

= *
: =i Voo i ] *
T tﬁ-’*vz. '&V
[JUEocerg nd oawr dihe b g
Anil K, Thakur i Prof. (Dr.} Manoj Kumar Sinha Shreenibak Chandra Prusty Or. A, K. Verma Ashish Bawa

(Parther) {Director) (Registrar) (Dy. Registrar} (Accounts Officer)
M.MNo OBET22

UDIN: 2208872 LATPXAWSI3 )

Place: New Delhi

Date: 21 SEP 2022
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R THE INDIAN LAW INSTITUTE
léﬁ}: Bhagwandas Road, New Delhi

INCOME & EXPENDITURE ACCOUNT FOR THE YEAR ENDED 31st MARCH, 2022

Schedule Year Ended Year Ended
31.03.2022 31.03.2021
{Rs.) {Rs.)

INCOME
Grant-in-aid 10 350,000,000 266,50,000
Rent 11 120,75,162 128,73,512
Fees 12 178,986,284 178,94,294
Interest 13 40,77,918 51,52,941
Sale of Journals and other publications 14 7,08,358 1,14,917
Miscellaneous Income 15 72,399 971,669
Closing Stock of Publication 26,70,698 23,775,464

TOTAL (i) 734,02,819 660,32, 797
EXPENDITURE
Salaries & Allowances 16 534,35,190 553,84,796
Administrative Expenses 17 148,40,622 111,689,265
Journal and Publication Expenses 18 22,80,196 22 69,937
Lectures, Seminars and Course Expenses 19 23,05,939 13,49,834
Depreciation on Fixed Assets 7 13,72,874 943,835
Opening Stock of Publication 23,75,464 16,79,023

Total (ii} 867,10,285 728,16,890
Surplus/ (Deficit) for the year transferred to General Fund(i - ii} (133,07 466) (67,84,093)
Significant Accounting Policies & Notes to Accounis 20

Schedule Nos. 1 to 20 form an integral part of the Accounts
As per our report of even date attached

for Thakur, Vaidyanath Alyar & Co.

Chartered Accountants

FRN: CODO3EN

}. & S ; ‘ ﬁaa Rﬂ“‘
Anil K. Thakur v a Prof. (Dr.) Mano] Kumar Sinha Shreenibag Chandra Prusty T AL K. Verma Ashish Bawa

{Partner) (Director) (Registrar) {Dy. Registrar) (Accounts Officer)
M.No.D88722

uoiv: 27088721 ATPRANGIIL

Place New Delhi

Date 71 SEP 2O
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s, THE INDIAN LAW INSTITUTE

eV Bhagwandas Road, New Delhi

RECEIPT & PAYMENT ACCOUNT FOR THE YEAR ENDED 31st MARCH, 2022

Year Ended Year Ended
31.03.2022 31.03.2021
{Rs.) (Rs.) (Rs.) (Rs.)
RECEIPT
Opening Balances:
Cash in hand 8,950 9672
Cash at Bank 112,868,875 112,78.825 125,08 957 125,158,629
Grant-in-aid from Ministry of Law & Justice 350,00,000 266,50,000
Special Development Grant from Ministry of Law & Justice 650,00,000 -
Rent 125,48,552 128,73,512
Fees 179,320,284 142,111,469
Interest 1,76,350 285,748
Sale of Journals and other publications 7.08,3568 1,14,917
Miscellaneous Income 36,958 334321
Specified Funds 1,858,190 3,537,709
Current Liabilities 68,22,169 B0,24,309
Project Grants - -
Investments 310,08,212 307,51,066
Current Assets, Deposits and Advances 69,058,507 55,66,935
TOTAL 1876,03,405 1096,68,605
PAYMENT
Salaries & Allowances 438 13 856 403,65.063
Administrative Expenses 129,71,056 124 44 984
Journal and Publication Expenses 10,47,639 15,389,877
Lectures, Seminars and Course Expenses 19,23,818 11,40,962
Special Development Grant from Ministry of Law & Justice 450,00,000 -
Current Liabilities 265,00,571 224 96,418
Fixed Assets 3367413 6,98,323
Investments 150,00,000 17E,00,000
Current Assets, Deposits and Advances 232,80,942 18,84,153
Closing Balances:
Cash in hand 10,169 8,950
Cash at Bank 146,88,041 145,898,210 112,689,875 112,786,825
TOTAL 1876,03,405 1096,68,605

for Thakur, Vaidyanath Aiyar & Co. i -
Chartered Accountants
FRN; 000038N

pussne- WW'

JUE s et o,

Anil K. Thakur Prof. (Dr.) Manoj KumarSTaha  Shreenibas Chandra Prusty  Dr AL K. Verm Ashish Bawa
(Partner) (Director) {Reglstrar) {Dy. Registrar) {Accounts Officer)
M.No.0BET22

Wi 22099722 ATP XAm Q132

Place: New Delhi

Date:v N 21 SEPm
o
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As At As At
31.03.2022 31.03.2021
SCHEDULE -1
CAPITAL ASSETS FUND
({Rs.) (Rs)
Balance as on 01.04.2021 10,52 629 14,32,153
Less: Assets written off during the year i -
10,52 629 14,32,153
Less: Transferred to Accumulated Depreciation 3,28 868 379,524
7,23,761 10,52.629
As At As At
31.03.2022 31.03.2021
SCHEDULE -2
GENERAL FUND
s (Rs.) {Rs.)
Balance as on 01.04.2021 1144,50,120 1212,34,213
Add: Amount transferred from Income & Expenditure Account (133,07 486) (67,64,093)
1011,42,654 1144,50,120
As At As At
31.03.2022 31.03.2021
SCHEDULE -3 =
PLAN GRANT FROM UGC
= _(Rs) {Rs.)
Balance as on 01.04.2021 267,50,264 308,668,527
ADD: Grant received during the year - -
LESS: Depraciation of Fixed Assets (Plan) 32,558,488 41,16,263
k23491776 = 257 50 264
- 267,50,264
Reprosenfed by,
Balance in Fixed Assets(Net Book Value) 230,95,39G 253,53,884
Advances (Refer Schedule &-E) 3,31,328 §,31,329
Halance Available invested in FDRs/(Excess amount spent) (1,34,949) (1,34.849)
23491776 267,50,264
As At As At
31.03.2022 31.03.2021
SCHEDULE - 4
SPECIAL DEVELOPMENT GRANT FROM MINISTRY OF LAW & JUSTICE
(Rs.) (Rs.)
Balance as on 01.04.2021 - -
ADD: Grant received during the year 650,00,000 -
LESS: Paymeant of Property Tax to NDMC (450,00,000) -
Balance as on 31.03.2022 = 200 00,000 =
% Fepresented by
Advances (Refer Schedule 3-E} 200,00,000
Balance Available &
200,00,000
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As At As At
31.03.2022 31,03.2021
SCHEDULE -5
SPECIFIED FUNDS
{Rs.) (Rs.}
Life Membership Fund
Balance as on 01.04.2021 194,63,457 168,74,781
Add: Interest/ Dividend on the investment of the fund 10,39,614 10,64,926
Add: Fee received during the year 1,85489 15,23.750
Sub-Total (A) 206,88,560 194,63,457
Sulakhna Devi Fund
Balance as on 01.04.2021 5,30,493 5.93,951
Add: Interest for the year on the investment of the fund 33,151 36,542
Sub-Total (B) 6,63,644 6,30,493
Gold Medal Fund
Balance as on 01.04.2021 38,58,696 36,24,920
Add: Interest for the year on the investment of the fund 2.06.646 233,776
Sub-Total (C) 40,65,342 38,58,696
Grand Total (A+B+C) 254,17,546 239,52 646
As At As At
31.03.2022 31.03.2021
SCHEDULE -6
CURRENT LIABILITIES
= _(Rs) (Rs.)
Expenses Payable 899 41,423 63,43,763
Security Deposit 17,45,186 16,10,1886
Earnest Money Deposit 1,31,500 1,31,500
Qutput GST 2,25,544 2.48,040
Other Liabilities 14 86,555 8,74 380
135,10,208 92,07,879
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INDIAN LAW INSTITUTE

As At As At
31.03.2022 31.03.2021
SCHEDULE -9
CURRENT ASSETS, DEPOSITS & ADVANCES
(Rs.) (Rs.)
{A) CASH AND BANK BALANCES
Cash in Hand 5,800 2,315
Postage Imprast 4,269 6,635
Saving Bank Accounts:
Uco Bank Alc No. 8792 5,44,691 218,152
Uco Bank Alc No.257036 136,52,083 109,07,254
Bank of Baroda Afc No.13830100008557 4,52,853 1,33.320
Uco Bank Al No.02070110120841 15,773 -
Uco Bank AJc No.88227 _ 2o8d1 11,148
146,98,210 112,78,825
(B) CLOSING STOCK OF PUBLICATIONS 26,70,698 23,75,464
(C) INTEREST ACCRUED ON INVESTMENT
General Fund 14,57,007 13,46,155
Sulkhana Devi Fund 11,763 11,409
Life Membership Fund 271605 3,33,985
Gold Medal Fund 56,482 53,737
17,96,857 17,45,286
(D) AMOUNTS RECEIVABLE
Ministry of Law & Justice 8,22,847 38,99,163
MNationa! Human Rights Commission 253698 2,53 698
Project Grant Receivable - 75,149
Interest Receivable 1,41,980 44,816
Input Tax Credit (ITC) 66,646 2,27,251
Tax Deducted At Source (GST) 1,03,362 -
TDS Recoverable 11,95,763 11,985,763
25,84,276 56,95,840
(E) DEPOSITS AND ADVANCES
Advances to CPWD
Plan Funds 5,31,329
Non-Plan Funds 200,00,000 205,31,329 31.818 5,63,248
Advances to Staff 2,000 1,500
Advances to Others
Plan Funds =
Non-Plan Funds 3,500 3,500 3,500
Deposits 60,000 60,000
Prepaid Expenses 2602612 18,286,546
231,99,441 24,54,794
GRAND TOTAL (A+B+C+D+E) 449,49,482 235,50,209
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Year Ended Year Ended
31.03.2022 31.03.2021
Schedule - 10
S.No. (Rs.) (Rs.)
1 Grant received from M/o Law & Justice 350,00,000 266,50,000
350,00,000 266,50,000
Schedule - 11
Rental Income
S.No. (Rs.) (Rs.)
1 O/L Wing - M/o Law & Justice 51,189,320 51,19,320
2 Cental Agencies - M/o Law & Justice 77,52,182 7752192
3 Canteen - -
4 Annexe & Meeting Rooms 1,03,650 2,000
129,75,162 128,73,512
Schedule - 12
Fees & Subscription
S.No. (Rs.) (Rs.)
1 PG Diploma Courses 62,62,797 74,775,358
2 LL.M. Course 36,83,800 36,07,717
3 Ph.D. Course 4,42,000 415,000
4 Admission Process Fee (Diploma/ LL.M/ Ph.D.) 44 15,000 35,92 500
4 Online IPR Course 12,58,600 9,86,700
5 Online Cyber Law Course 17,96,123 16,50,500
6 Library Fees 2,103 2,765
7 Recruitment Application Fee - -
8 Membership Fee - Ordinary Members 37,861 1,683,754
178,98,284 178,94,294
Year Ended Year Ended
31.03.2022 31.03.2021
Schedule - 13
Interest Received
S.No. (Rs.) (Rs.)
1 Interest on General Fund Investments 38,37,925 48,22 377
2 Interest on Saving Bank Accounts 2,39,993 3,30,564
40,77,918 51,52,941
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Schedule - 14
Sale of Journal & Other Publication

INDIAN LAW INSTITUTE

S.No. (Rs.) (Rs.)
1 Annual Survey 73,505 29,500
2 Journal Income 5,98,113 55,888
3 Publication Income 36,600 29,509
4 Newsletter Income 140 20
7,08,358 1,14,817
Schedule - 15
Miscellaneous Income
S.No. {Rs.) (Rs.)
1 Photostat! Computer Printing Charges 2,512 2,405
2 Royalty 3,953 3,467
3 Diploma Certificate Charges - 600
4 Membership I-Card Charges 3,500 800
5 Qthers 62 434 9,64,397
72,399 9,71,669
Year Ended Year Ended
31.03.2022 31.03 2021
Schedule - 16
Salaries & Allowances
S.No. (Rs.) (Rs.)
1 Salaries & Allowances 495 23 458 459,16,176
2 Contribution to Provident Fund 438,14,242 45,44,933
3 Gratuity Expenses paid to LIC 22,18,065 573,739
4 |eave Encashment Expenses paid to LIC 34,80,049 12,68,066
5 Leave Encashment with LTC 97,857 1,988,978
6 DA Arrears 6,23,241 -
7 LTC /HTC Expenses 2,98,658 7,93,350
8 Group Mediclaim Premium 14,398,620 9,80,304
9 Honorarium to Staff 45,000 56,250
10 Children Education Allowance 8,91,000 10,53,000
634,35,190 553,84,796
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Schedule -17
Administrative Expenses

S.No. {Rs.) (Rs.)
1 Travelling & Conveyance 92,853 1,15,923
2 Security Services 26,65,6852 25,17,696
3 Housekeeping and Qutsourcing Expenses 41,21,700 40,62,348
4 Electricity & Water 11,43,559 10,29,342
5 Telephone & Fax 88,404 1,00,321
6 Photostat, Printing & Stationary 400,113 2,46,968
7 Postage & Stamps 1,37,676 1,41,755
8 Insurance 2,35,725 3,25,366
9 Property Tax to NDMC 29,03,345 -
9 Refreshment 1,49,746 78,490
10 Statutory Auditor's Remuneration 60,000 60,000
11 Internal Auditors's Remuneration 2,320,000 2,30,000
12 Legal & Professional 30,000 20,000
13 Membership & Subscription 1,13,634 93,660
14 Repair & Maintenance 16,52,636 14,62,910
15 Liveries to Staff 50,000 80,000
16 Staff Car Expenses 18,043 15,767
17 Newspaper Reimbursement Expenses 1,70,982 1,62,100
18 Telephone Reimbursement Expenses 1,96,910 1,16,908
19 Recruitment Expenses 1,35,897 44,961
20 Staff Training Expenses 94,300 26,600
21 Library Book Binding Charges 16,095 22,360
22 Miscellaneous 2,23,350 255,790
149,40,622 111,89,265
Year Ended Year Ended
31.03.2022 31.03.2021
Schedule - 18
Journall Publication Expenses
S.No. (Rs.) (Rs.)
1 Journal Expenses 4,85,549 4 86,368
2 Publication/ Annual Survey/ Digitization Expenses 2,46 024 3,91,793
3 Newsletter Expenses 2,04,916 1,72,707
4 Subscription of Journals/ Database 13,43,707 12,19,069
22,80,196 22,69,937
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Schedule -19

Lecture, Seminar & Course Expenses

S.No. (Rs.) (Rs.)

1 Diploma Course Expenses 10,83,417 571,239
2 Ph.D. Expenses 35,839 1,05,025
3 LLM Course Expenses 6,57,786 365775
4 Onling IPR Course 24,000 24,000
5 Online Cyber Law Course 24,000 24000
6 Meeting & Seminar Expenses 3,895,897 2,289,885
7 Scholarship 85,000 30,000

23,05,939 13,49,934
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THE INDIAN LAW INSTITUTE

SCHEDULE — 19
SIGNIFICANT ACCOUNTING POLICTES AND NOTES TO ACCOUNTS

(A)  Accounting Convention:

i, These Financial Statements have been prepared on going concern concept on accrual basis under
historical cost convention, and are in compliance with generally accepted accounting principles and the
applicable Accounting Standards.

ii. The preparation of financial statements in conformity with generally accepted accounting principles in
India requires management to make estimates and assurnptions that affect the reported amounts of
assets and liabilities and disclosures of contingent liabilities at the date of the financial statements and
the reported amounts of revenue and expenses during the reporting period. Differences between the
actual results and estimates are recognized in the year in which results are known materialized.

(8) ACCOUNTING POLICIES

1. (2) Income from Grants for Specific Projects is accounted for to the extent expenses for the projects
are incurred. However, unspent amount of grant is appropriated as income on completion of the
projects unless the unspent amount is refundable. Other grants are accounted for as income on
receipt basis.

(b) Amount overspent, in case of a project, is shown as recoverable.

(c) Income from Fees, Annex Rent and Rent from halls is accounted for on cash basis. However, fee
received in advance is carried forward to be adjusted in future.

(d) Journals purchased for the library and Ordinary Membership Subscription received during the
year is accounted for on cash basis.

(e) Cther items of Income and Expenditure Account of the Institute are accounted for on accrual
basis.

(f) Interest in investments relating to specified funds is credited to the respective funds.

(qg) Gratuity and Leave Encashment policies have been taken from Life Insurance Corporation of India
and the annual contributions are accounted for as expense, in the relevant year.

(h) Life Membership fees and Ordinary Membership fees received and pending for grant of
membership is treated as liability.

Z. (a) Depreciation was not provided on Fixed Assets upto 31.03.2010 and an amount equal to the cost
of fixed assets acquired during the year was appropriated out of surplus for the year and credited
to Capital Assets Fund. However, as per the decision of the Executive Committee, annual
depreciation was since been calculated on Fixed Assets of the Institute as per the rates prescribed
in the Income Tax Act, 1961 for the year ended 31 March 2011. As decided, annual depreciation
on Fixed Assets procured prior to 31.3.2010 amounting to Rs.2,30,74,958 is being adjusted
against the Capital Assets Fund and the same practice will be followed till the Assets are fully
depreciated and Capital Assets Fund is exhausted.
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(b) Assets acquired out of one time UGC Grant have also been capitalized as Fixed Assets.
Depreciation on Fixed Assets procured out of Plan Grant received from UGC is adjusted against
*Plan Grant from UGC' (Refer Schedule-3).

3. Cost of Library Books and other publications intended to be kept as reference material in the library is
capitalized.

4, The cost of books and Annual Survey published after 1.4.2004 and remaining unsold at the year-end is
included in the Closing Stock of Publications.

(€) NOTES TO ACCOUNTS

1. The Indian Law Institute is registered u/s 12A of the Income Tax Act 1961, vide letter no. JE-
3(34)/62/8250 dated 9™ July 1974 issued by the office of The Commissioner of Income Tax, New Delhi.

2. The Institute is approved ufs 10(23C)(vi)(via) of the Income Tax Act 1961 vide Order No. F.No.
DGIT(E)/10(23C)(VI)/2010-11/1579 dated 29" March 2011 issued by Director General of Income
Tex(Exemption), Ministry of Finance, Government of India.

Further, as per the provisions of the Finance Act 2020, The Institute has been Re-registered under
Section 10(23)(vi) of the Income Tax Act,1961 vide Unique Registration AAATTB926GC20216 dated 28"
March, 2022

3. A Special Development Grant of Rs. 6,50,00,000 Received from Ministry of Law and Justice during the
Financial Year 2021-22. Out of the above Grant, The Institute has paid Rs.4,50,00,000 against the
Demand for Property Tax amounting Rs.4,55,89,578/- raised by New Delhi Municipal Council (NDMC) for
the years 2001-2002 to 2020-21 and Rs.2,00,00,000/- to CPWD as Advance for renovation of the
Institute’s Building.

4, The Demand for Property Tax raised by New Delhi Municipal Council (NDMC) amounting Rs.4,55,89,578/-
for the years 2001-2002 to 2020-21 has been contested by the Institute in Delhi High Court. During the
year, the Institute has paid Rs.4,50,00,000/- against the above Demand of Rs.4,55,89,578/- under
Protest out of Special Development Grant received from the Ministry of Law and Justice and the balance
amount of Rs.5,89,578/- was paid by the Institute out of its own fund. Therefore, as on 31% March 2022,
there is no liability of property tax Payable to NDMC

5. The Institute has taken Insurance policy for Leave Encashment and Group Gratuity from Life Insurance
Corporation of India. The contributions made and/ or amount determined to be payable to the respective
funds are accounted for as an expense.

7. Management has assessed the impact of COVID-19 on its Financials and there is no material impact on
the same.

8. Previous year's figures have been rearranged/ regrouped wherever necessary.
o] m&;@; Wﬂ Rﬂw
(Prof. {Dr.} Manoj Kumar Sinha) (Shreenibas Chahdra Prusty) (De 7L K. Verma) (Ashish Bawa)

Director Registrar Dy. Registrar Accounts Officer

Place: New Dalhi

Dote: 71 Sep 20
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L. YRAT fafe w=nea

:
HEAd: Bl AU Bl UIATed Bl b 39T
T ¥ 1956 # YR fafer Terme (3118, Ta. o118.)
Bl AT BT TS o | B¢ aul I il Frafag)
& YIRAT & URUTTARERY Sfch! TATAT T 7T¢ 2T |
g AT & T 6k Bl AawAT FlbdiHD
TATST BT MTUR ¢ b Bl T TAT U TTHT
% T Tt g ofi f9siia & Wt ¢ | UIEi
Tafer RIS g, RATUT Bl P B HEAYU] BRIT
& | UgeT, Bl & wU H et STHUTe Bl Yersiiiad
P DI AFIRAT AT i R H Tdsldl o
Tgel 3R TAdr & a1g fafde e sk fafdes
ferem Iuferd & & | GERT, Tdd HRAPId I
T AT &l fSad Tt TRETSaret ®1 AHet
TRl 3MaeAd o ord & sreagal ofiv wfes
foem erdferd o diw, fafoe awmg & -
o emeaTsit B Ue & HE W A st A s
TATHIT, geblet 3R fafer & arearges arfe waT &
Bl & Uld Teb HHTeAd eShIv] Taesiid fhar ST
Tk |

AT o 361 | Taifel AT o7 TS0 Heell, YRd %
AT ST TSI, 3TTfeleh 31% 37 SATaegeharail B
IRT Tl o oG Bl | fIapid smeaae 3fiR SreRiuTe
BT UTcATTRd Beel, Bl AT Bl UTcdTied e,
B! 3R Wag 851 # AI-B1A Bl UicdTTed Bl
T AT BT, DIl FOT UOTTe! H o B,
FIT WL STFG ST 3R STezT= AT, Jodieh Td
IF-uRETs 3nfe UeTfia wvear A € |

T, Al ASREIBeT srfufaad, 1860 &
3TefeT WS e faera § | Here 61 et
3fiv ST Tdsar U Il 3R WTdF ST
Fd F & fou srifea Sefoie wdsar gefad
Fodl & | AT B A g TR WeR, fafa

TRA & AT 1T BT TITeTr Te2ATel & Todl 3Teaef
£ | TRT TRBR F B T 3R TRA & 37ee] STeivet
THP U SUTRIY ¢ | AT IHdH AT 3R
I AATAT & FTITENRT, Thlet, ThT! TR,
Foratd, fafe & demmger i TR TR &
T Ufveg & Heeg £ |

wfaa fAufeaea

29-10-2004 BT == ¥, TH9-9/2001-7.3
& gRT 99 2004 # R fafd dweme @1 At
Tagfdenera &1 gstt fGar ST | T &1 Gaeee! g1
A, 2017 # T I (4.00 H ¥ 3.35 HSUT) &
1y vt fesar st € | fayfdaTera g s
1 fFdver AfEfa srr feg e 4R ofik yAfdeiea
& YT, fagiaarerd g et 9 S, 2018 |
TaufaaTerd St ST sTfufegd B URT 129 &
3TEReT TR fafer Terer & TaTaer &l srepifed famar
¢ | Ryfaare sre st gRT YA G dwerre
B UTHIP TATAd b STHR TR IS 2 BT WAl TSI
EIRIERIN

9 2004 H R fafel Hwrm= &1 Atfed fayfaarea
AT T TTYUTT &b TG T o STTHHTT-URP TeT Qo
TH.-2 qUig (YUichTicids) TT U, St BrHEH %
BT | 99 2009-2010 & T o TATA.TH.-
3 guIg (AR Brdspd U fhar | Heie o
$Teifoies ¥ 2013-2014 % fofC Teb1feid Teee. o
-1 99 (YOihlicich) BT 3 T | 3 BrdHH
I o BT H dTR TobaT 7aT & Tob Taameif 2ot fay &1
fafties ToTTelt 3fiR =91 BT HehedaT T JetelTeoTd B9
I A Tb | He2e fafte &7 | sreiure & Ty
HTeTa U TIep e el | ey gwar & =it fob o9
q JBTeld, ATAUTTABT AT et & & UgTdur by i
faryeaTdt uftharsit I S8t 78 Heheuars 3R &RATS

T T HATAT o 3R TGl eb A AT TR
I BT I UTH Bt 8 | IdHTe B, FIE oreaae 3
P & Haee H B ol a1l bl BT ufdfefea
AT § |

URd Bl H Hegaqul AT T 3 | Telue. TH
FTAFEH H Agaqol &F S ARSI AR HE,
difge Tuer NfUdR FIe, AT IfUER Td ATidw
RIS AHeAd & | R fafe T & TeAud.
TH UTeARH @I [d&oTdT HIHcH Bl Th Taegdhdl
¥ w0 H BET & gRT Y 0w forme # € | ol &l
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T AT AT el T fereqor # gty fagorar uth e
H TETIAT Bt B TR ¢ dTfes oy # fayfdanea
T g fafer yfaredt/ gt & foe 9O G
fererpt B daR fasam ST 9% |

Tgi 28 eNumsdl fafe & fafim &3t 7 S=aw oy &
W % | fafGamae o e awe & qeman ar g
STTURUT FIdT ITedl b ol TRy fafer dwerme 3
oSt & S U e Aaar ¢ |

AT, BRUNE AT Td YU, AR FI, Sifgsh
Tugr AfUER, deicies fbag FHEE (THRTRY)
B 3G SR Hgeayol &5 § HATabir e
BT UTEARH| T T AT & | FATAB IR (ST T
T8 | BRUNE T H fSAAT UTSTehy &I 3 el
UL BH BT AR Ysil aTell Bt | dyell Jrod
& B H AHRAT F foTe TR TRER A AT U E |
T TS UTeaeRHl ol 9 YR & g fosar ar
% o fowiT /el Il Fadaedhdl/ TATRHR & BT
T 1 TR Thd ¢ | 5T UTSABH! bl TdITdH ddbelich
ToT USfd & Uerar ST ¢ | Wt & | usasd
Ngid Td NI BEl &I Ui SIEdR gl
B H TETAAT TR & | T8 Ie¢ YATED Ufcqet
Td BAFA FATAT & | HABIR ST ureaesi
H gl &g “gead [HuiRd Fradr Tl A
IR fFyfaarea & Hae SuTe ¢ |

T wee U1 # “OmSUleiR 3R SHRARH
3TTTATSS THTOTTS UTegeh o) BerdT ¢ |

Ha4q

qY 1962 d% R4 faft v qdis aded
Wae | T2 o | 915 H €8 Uhg A R WA g
3, S oell R HaTed ATATed & AT g9 W
% IS BT THI0T BT | A T 3TTed 1 STaERas
&, TRl I a9 § | 90T TR AT BT Jedhleld,
bl b Tol ESRUT B&T, BB e, HHAR 2T
PO 37 Toebee!, M 3R TARIHIT WI® F foig
FIATATE | T BT 37R o BTl BT A I 1pI0T
T IAT AT | AT B Famaft ofiv glet & IR,
TfereroT HTAHH 377 HTITATS S ol & fore

AT IMYfAF 9 TTUT MG T § 3t Taprer
IR BTS¢ |

QABTAA

TR Tafe ST BT Ydbleld YR H 3roil fafe
QXABTal B & T § 3 3H @ 83,000 3
€ | gg difvae verEr Afed onT 180 =€ fafy
OIS UTH HedT & | JXhietd gag 9.00 I F
TG 8.00 T deb [T b1d Teawl uR 2T rfedr &l
Jag 10.00 S5 F A& 5.30 91 d% a7 AdaR Bl
8 10.00 S F A 4.00 57 b FoAT BT ¢ |
YRABTT AL T AT Sqeh1el TR 95 @aT ¢ |

HATABIR TSTATHT q2T TeAQ. TH. YTaTHHI b BTl
P oI qRABITT Bl T T T Yo STRT el
T | R fafer Tere &7 qXasted Y, sl
mani ofR wiAfa & Rt qem =g uwreE! a%
T 3R AT UTH BT Tl H UG UG B
F ToTQ Treh! Tyot W= BT Fregedied fFar T g |
BT g fhT T qxddTerd & H2A g & HeAaH
T IR T AT & | JEAPTeTd IFAEIS giaraer
3ffereTTee oI fafs vaTd Ueterl T §-Jead! &
TTROT A TS ¢ |

QXdbled | URATd SReEy i dve ol $iedl,
TS, FIUMET, SHITHE 3R Nfcifedwa didbal
3ftatTes, & @leT, SRaier. &, 9o §-g& oATgaeT
3fie w32 wferar sRfa senfs @t sferTe wedl ¢ |

TRAT Gt T- Qe H 39elt Ui, 2t fafast ! it
SHT AT & | e S | T & fafgs
T U bl ST Tl & | TATeT TR & UEH fefoeat
QRABTAT BT T 90T § 3R T & fSersss
PBATI qb YR &b ALY Tefeied XD & gRI
ff g ST AT E |

YEAPIed EMSE Bl ! JfauT & fdg siugseguy
(STTaT) 2T WTRdR, e g = it oot
U 2T f2fStee uTdhe 3ol wieR, §-9 IR, HBI-918
RISl WaR, Al HH argd RprR-3iTet g-a,
S HUTGTER, BRI HHHER/ e & f Jafseid &




YHHIeTd hI 30 emshlss §-Reas & fog
BRI (FUANTSI YT ) ATTEALR b AT ¥ A6
PO UgT & S YRABIT &b Fdet B udhTait
BT UG BT AT g | WO UAHTsit Bl gg-gRreT
& T ¥ §-Reanfder B uga % T gow enée
3R UrEE Ugre fou SITd € | Yedesterd & UTH dTs-
BIE EHTeATS & | T8 GlauT g gevae wen &
TR | 2T 35 dTel g1 BT B UgTe ol ST
T | Tl OH 3fR TR T BRIC ST dTel e
TewiTaT & feie qd av & Uus deRiree & AeH o
T F AR E |

ofErepdtelt & faT oMy Hae dAfdedar affv o
TATAST P! TATE T & Tl e H eI e daR
<1 Rib TelsTie ATRATR — UeAle, ATfefdd Tl -
I TR — Zeifed 3R ARG, STer faemsoT
ATREIR — THUGHEH +ff IUAH % |

YEARTAd e et AR 3 2o, oo wfgay
3ftR e TR, W faw, Tt STerenT 3iie
Jareit TR ufereroT wriehH aifSid T ¢ |

Tafere et e g (Te o1 3R =)

g fafer deee F smyfaeay duer v -
=gl TR 2T a18-WTs debeiles & ATl fafeies e
TATT g BT TATYEAT BT § | FeR, I AT
fafere s qe uga & forg gfeursit F Jfeeia § |
faferes g, foTeeh! 3 %eg BT Ufd I STl § T8
3flR goh geaTast ¥ efed & | UTees! Bl I8 el
ieamse ik §-Ta & SN I HIE AT & |
TTfe TR BT Aol & ToTQ 3R SR ST B
Tl 3117 WETadr e & feiw Zoelifeer Aitedam oft
SUAH § |

AR g S & oumeEt el get
Zeanasil &1 fEfiegsiem

i o deme o d9ena & ueRE SR
QRABTT & gotd gedTaeil &l fiergse far & |
TR A 3 YBR[, Gt GXATdSil, ol [RUlel Pl
J9TEE W fAR[eF ATIHAT g db TR fobaT &
| JeITEE R IS fSiersss Amell # 1958

2022 T & RATY fafer Terme & S (degH 1
T 64), T fafer &1 1965 F 2020 7% HT 1S
TeIuT (AT 1 ¥ 56), TR fafoes ufesrsit or
1963 & 2017 T BT JT (d1egq 1 F 55), 0T
UBIRME, G Gxde], Hhedd Aaad Bl Rule,
TRaig fafe & Ruie- saRee, 99, dudedl,
ATEIR, TR, Hgr, TeaT 3fR T 67 1876 1940
qdh I RUIE, 1868 T 1875 % I W1t Tafer RuUle,
faspell RUTee-1887 | 1893 A% Jeele, YR 3=
T BT RUTE-1862-1875 AP bl BeTdsdl, THlg
I AT b RUte 3 1862-1875 % 6T FgT
I AT BT 1862-1875 db &I Fule AfFfera
g1 g efSierese wwel 9% uga &1 foid http://
http: 14.139.60.114:8080/jspui % |

B eagic

IRAIT fafer T qeae, Rt ot sroet o
TRIATSTIST & e & BRI & 3TeATdl, TaHTT
g & faual W oY «iwl & famer et o 5
$feae o gfeege (smegHeyed ¥, 00019 5713)
TBIRIA R e & | FE ST Ufd= BT agd
I IR BT 9 & | THP AT, WA Tfaay
AT HEAYUT UBTLMeT- T3l Td 3H giegel ol
(ITETTTHTH F. 0570 2666) BT Heal ¢
fSH P & Udd Agcdqui faug # e ygfaat
FT TE BY UNgd AT ST € | (STETHEHEA
(3TTCATS) AR ATSTHTHTA 0976-1489) |

TR Al dwere ude el § v aHER-
TSI TR Bedl § | WA <l T fafaferat w
TRt & ATI-TTY IAAH AT gRT 58 71
Tgaaqu! feoidt & SeeiiRat Fafda wu 3 dwme/
fafde THg@ & Al & @ & folg Ueprferd bl
ST & |

T SrefSres e

RA faft dermd Taoudind seey fastie
fofaes & ameaw & 7, 2018 # Steifvies esrl &
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oo s fosar s |
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3 . - " SAITeT Tedldel! Ug 2T (THIMERARE) &
e fafey wer #1 (5Ffet S 15 I e i 04 7E, 2022 | wHIfeT
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221-223, G g7l APT, =18 feewil. 11001
2 : 91-11-23236958-60, 23237772
T : 91-11-23230831

$HoT: : tvandeca@gmial.com
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TRAE fafe T,
TATe G JTE,

7§ feett - 110001

B Rd fafer e &1 weiw o faawoit o1 sitkeror o &, foerd 31 919, 2022 % &1 oa-u7 3
TETH a9 B 317 3R = faaRott qar famia faarforat ue fowqor afza meayet @ dew Aifqar siv s
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AT fafa g

HITATA 1 AT, 75 f&eell - 110 001

deold g9 31 AR 2022
31.03.2022 31.03.2021
(Rs.) (Rs.)

HY & [
geit afauf v 1 7,23,761 10,52,629
A Ay 2 10,11,42,654 11,44,50,120
ST ¥ 3T Arster 3 2,34,91,776 2,67,50,264
I 3N =T FATe § AT faeprd 31eger= 4 2,00,00,000 -
fafere oz 5 2,54,17,546 2,39,52,646
AT SAGIRAT 6 1,35,10,208 92,07,879

TOTAL 18,42,85,945 17,54,13,538
fafa & gy
e guRrEr 7
Hehel clleh

12,76,89,020 12,43,13,209

U G Hederd 9,66,79,755 9,17,19,525
g celieh 3,10,09,265 3,25,93,684
Feca g 3 Mg - .
faaer 8 10,83,27,198 11,92,69,645
Fister uREURET , JA 3R HPH 9 4,49,49,482 2,35,50,209

TOTAL 18,42,85,945 17,54,13,538
@1t & T AgcaquT s Aifaar 3R diea 20
AT HEAT 1/ 20 T Wil T T 3HHeed 3T &
Here dg & IR & A RUE & Igar
B, TTATY 3TN 3R e
S HPBET
FRN: 000038N

&L/ &/ ; . &/ &/

3ol & 31N W A AR eer  ANfAard geg g8y studant  3mehy arar
ey, AES TdTEee [BEic] R e foeer o ey

STE: A3 el
IR 21 [T’ 2022
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100

AT fafa g

HITITA GTH AT, 78 el - 110 001

3 3R I Wrdar 31 AT 2022 H FAT

qral

I3 3R 31 yaprerar & faghr
fafay 3

TR =T 3T Aol

Pl (1)

[y
I 3R I

uRmHfAE eI

SeTel 3R e e
STEIT, BfAAR 3R UTSTshd g
3T FURT W Aederd

IRIAF T2ih

P (2)
Y & forw AW / =7l STl B3 H TATATTRA( - ii)

Grdt & foT Agcaqul @i ANfadi 3R Acd
T FEAT 1 F 20 AF WIdT &l T HfHeel 3§
Helied aNE & g # gART RUIC & AR

BIP, JTATY TR 3R Huht

qICS HPTdee
FRN: 000038N

&L/~ TEAL/- TEAL/-
e & g WA AR e AfAard aeg
arey, TS TepTse IGERED TIEER
ST 7S el
IR 21 R{deR 2022

g

10
11
12
13
14
15

16
17
18
19

20

Iy &b 3T Iy & 3d
31.03.2022 31.03.2021
(Rs.) (Rs.)
3,50,00,000 2,66,50,000
1,29,75,162 1,28,73,512
1,78,98,284 1,78,94,294
40,77,918 51,52,941
7,08,358 1,14,917
72,399 9,71,669
26,70,698 23,75,464
7,34,02,819 6,60,32,797
6,34,35,190 5,53,84,796
1,49,40,622 1,11,89,265
22,80,196 22,690,937
23,05,939 13,49,934
13,72,874 9,43,935
23,75,464 16,79,023
8,67,10,285 7,28,16,890
(1,33,07,466) (67,84,093)
&,/ &/

iU dh g 3mrefiy e
R R o ey



31.03.2022
(Rs.) (Rs.)

eiirs

fafy vd = FATET @ e FErRdr 3,50,00,000

Hlefel 3N = FArer ¥ AW R e 6,50,00,000

TR 1,25,48,552

e 1,79,30,284

=i 1,76,350

uf¥eratt 3R 3T yeprerEt fr faghr 7,08,358

fafaey 3ma 36,958

AT v 1,88,190

TIATT AR 68,22,169

RS 3regereT -

fasr 3,10,08,212

Fiser ufraafeat , s 3k 31 69,05,507

URTHS AW :

Uhs 8,950

g 3 TR 1,12,69,875 1,12,78,825
Fel 18,76,03,405

HITATT

ade 3R o 4,38,13,856

TS O 1,29,71,056

STevel AR UehIRIeT <o 10,47,539

ATEGT, QAR 3R TreTha <ag 19,23,818

Hlefel 3N =y FArer | AW R e 4,50,00,000

TIATH SAGIRAT 2,65,00,571

37l gufa 33,67,413

fasr 1,50,00,000

Figer ufkeafaar, s 3k 3ifda 2,32,80,942

3ifaa A

Az 10,169

g 3 TR 1,46,88,041 1,46,98,210
Hel 18,76,03,405

B, JTATY 31T 3R Fuedr

qES HPIBeC

FRN: 000038N

&dl./- &dl./- &dl./- &dl./-

e & B 0 7S AR R AfRaw geg g 3 T & gal

areft, IreS TS IGEieh AR (AR rzary

SaTE: oF8 feel

IR@: 21 R{deR 2022

AT fafy gra=

AT g1 AT, J3 Tl - 110 001

UITA 3R HITdT @I (31 AT 2022)

1,25,08,957

1,12,69,875

31.03.2021

(Rs.) (Rs.)

2,66,50,000
1,28,73,512
1,42,11,469
2,85,748
1,14,917
3,34,321
3,37,709
60,24,309

3,07,51,056
55,66,935

9,672
1,25,18,629

10,96,68,605

4,03,85,063
1,24,44,984
15,39,877
11,40,962
2,24,96,418
6,98,323
1,78,00,000
18,84,153

8,950
1,12,78,825

10,96,68,605

TEdL/-
3R arar
o 31feRY
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01.04.2021 &1 AT & AR AT 10,652,629 14,32,153
T et av & gt &g fomar - -
10,52,629 14,32,153

HA: FAIT Hedgrd Bl SR 3,28,868 3,79,524

01.04.2021 &r AT &F 3aR AW 11,44,50,120 12,12,34,213
S+ AT HEIAT DY F EEATTROT
NS : 3 UF oY Wi I AR gEAaRd (1,33,07,466) (67,84,093)

01.04.2021 W R 2,67,50,264 3,08,66,527
S : 3gera av F SR U - -
-37<Tel HUT W HeTer™ (Freer ) 32,58,488 41,16,263

i

*%

gRT giafArae:
3T T # A (Fe g 36y 2,30,95,396 2,63,53,884
307 ( T3 & HFGA 9 - 3) 5,31,329 5,31,329
oIy 71y 3TeEer TREIAR H A/ ( SR Tl @) (1,34,949) (1,34,949)

2,34,91,776 2,67,50,264

SIS : 31egere ad & G urd 6,50,00,000 -
ETTU: UASITHHT &l HUTT & T HITATA (4,50,00,000) -

*%

GRT AT
T ( FeH & IFEA 9 - 3) 2,00,00,000
Ny 1Y ST THSIHR F f3eRr/ ( HIAR I T -
2,00,00,000

el /ATy




3Telad TEEIAAT g
01.04.2021 X AY 1,94,63,457 1,68,74,781
S : =TT / onerier [T & A o 10,39,614 10,64,926

S : ek a¥ &b RIeT urd 1,85,489 15,23,750

I

GoIEaT &l 65
01.04.2021 WAY 6,30,493 5,93,951
SIS : &1t av & o %8 & AT W 33,151 36,542

ol ugeh B
01.04.2021 TR AY 38,58,696 36,24,920
S av & el ug 2,06,646 2,33,776

ST g 99,41,423 63,43,763
TRET ST 17,45,186 16,10,186
SATAT ST 1,31,500 1,31,500
3M3eye SAwaer 2,25,544 2,48,040
3 AR 14,66,555 8,74,390

N 030
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A - 9 31.03.2022 31.03.2021
(Rs.) (Rs.)
(v) AFET AR Fop el
qhs 5,900 2,315
BT T 4,269 6,635
e @rat & AW
el e WIAT HEAT 9792 5,44,691 2,18,152
Iep! Scb WIT T&AT 257036 1,36,52,083 1,09,07,254
& gEier @rar T 13830100006557 4,52,853 1,33,320
et deh @rar &A1 02070110120941 15,773 -
! dm @raT FEAT 88227 22,641 11,149
1,46,98,210 1,12,78,825
) YIS & AU Tl 26,70,698 23,75,464
) fFar W 3ifea sa=
g A 14,57,007 13,46,155
GoI@aT ¢t B8 11,763 11,409
TSI FeEadT B8 2,71,605 3,33,985
TauT UG hE 56,482 53,737
17,96,857 17,45,286
(&) ure Tfr
Y va == FATe T 8,22,847 38,99,163
T AFATABR 3TT 2,53,698 2,53,698
URATSAT 37eel e - 75,149
T el A9 &1aT 1,41,960 44,816
$AYC ¢ f3T (ITC) 66,646 2,27,251
o fBzaes ve O (GST) 1,03,362 -
Ry agel 11,95,763 11,95,763
25,84,276 56,95,840
(&) st 3R 3
Hrdseeg@r o1 31faer
ST B3 5,31,329 5,31,329
IR-AsT s _2,00,00,000 2,05,31,329 31,919 5,63,248
FATATRAT Y 31T 2,000 1,500
TR 1 I
- & 3,500 3,500 3,500 3,500
cr) 60,000 60,000
qderd eI 26,02,612 18,26,546
2,31,99,441 24,54,794
T e (T+ T+ + 57 +F) 4,49,49,482 2,35,50,209
106



e HerddT fafd v =g HATerd & urd 3,50,00,000 2,66,50,000

1 3R AT FA9T - Bl Td 1T HAT

51,19,320 51,19,320
o ORI TR - Pefed T T FHATCH 77,52,192 77,52,192
3 &K - -
4 T 3R doh HW 1,03,650 2,000

1 UISh fStahaAT ureasha 62,62,797 74,75,358
2 TATAUH B 36,83,800 36,07,717
3 NI Ay 4,42,000 4,15,000
4 YA UThAT Yoeh (BTlTAT / TorTorvd / GiT=d) 44,15,000 35,92,500
5 icderse JSUINR B 12,58,600 9,86,700
6 3iTAS TSR off P 17,96,123 16,50,500
7 s hrE 2,103 2,765
8 it e Yob - -

9 HEEIAT Yob - AIIROT HGE 37,861 1,63,754

N 070




1 e Bs fAder oy «arer 38,37,925 48,22,377
2 TId ¥ @rdat | s 2,39,993 3,30,564

1 arfier |detor 73,505 29,500
2 Sfeld A 5,98,113 55,888
3 R 3T 36,600 29,509
4 TgTele 3 140 20

1 BT / deyex fUiféar gar 2,512 2,405
2 e 3,953 3,467
3 fSTalldAr g UHR - 600
4 HEEIAT UEHT UF H1S Yoeh 3,500 800
5 3 62,434 9,64,397

sl /ATy




qu & 3 ay & 3id
31.03.2022 31.03.2021
Fge - 15
ade 3N o
%.9. (Rs.) (Rs.)
1 Id<T IR o 4,9523 458 4,59,16,176
2 sy A & e 48,14,242 45,44,933
3 IYE T TATHT & ToIT I 22,18,065 5,73,739
4 TANSH P U HIrara T ARdietor <oy 34,80,049 12,68,066
5 TACH & TTY ARG 0T 97,857 1,98,978
6 3T gHET 6,23,241 -
7 TS / TadE e 2,98,658 7,93,350
8 IU AfSeFerd NiHTH 14,39,620 9,80,304
9 T B AT 49,000 56,250
10 qrof fye o 8,91,000 10,53,000
6,34,35,190 5,53,84,796
gl - 16
g a® O
%.9. (Rs.) (Rs.)
1 ImEr AR T 92,853 1,15,923
2 gLaT glaurd 26,65,652 25,17,696
3 FEEHIT 3R scafder cag 41,21,700 40,62,348
4 TSl 3R Ster 11,43,559 10,29,342
5 Tl 3R e 88,404 1,00,321
6 WICT , AT 3R Tl 4,00,113 2,46,968
7 31 3R Ty 1,37,676 1,41,755
8 & 2,35,725 3,25,366
9 TASIUHEAT Pl FURT B 29,03,345 -
10 STeuE 1,49,746 78,490
11 wifafded or@r wdigTe & aiRsfdes 60,000 60,000
12 3aRe o@r TigTent & aTiRAfAS 2,30,000 2,30,000
13 Pl AR aards @I 30,000 20,000
14 HEEIAT Yob 1,13,634 93,660
15 FFAT Ud TR 16,52,638 14,62,910
16 T & forw adf 60,000 60,000
17 TCTH FR T 18,043 15,767
18 3@aR yfayfd g 1,70,982 1,62,100
19 el ufagfd e 1,96,910 1,16,908
20 eIy 1,35,897 44,961
21 FHIAARY ufAeTor ey 94,300 26,600
22 WIS Ieb T UHR 16,095 22,360
23 fafay 2,23,350 2,55,790
1,49,40,622 1,11,89,265




1 ufEr @ 4,85,549 4,86,368
2 YR / aifiies ddator / Bfeeer cag 2,46,024 3,91,793
3 Fggielel g 2,04,916 1,72,707
4 URAHIST / STEE fr FeEgar 13,43,707 12,19,069

1 BT o g 10,83,417 5,71,239
2 dira.d. oy 35,839 1,05,025
3 TAUATH P T 6,57,786 3,65,775
4 3iAesa 3MSWIIR PR 24,000 24,000
5 3iToiTse TSR o P 24,000 24,000
6 TINsr oIy 3R doh 3,95,897 2,29,895
7 oHEgh 85,000 30,000

el /ATy



TR &t dwrme
S - 20

(%) e aRuE

i. I Tt fafvrat i @mm uiuet & srie UigasTe MR W ATe] Wdftd uRoT 3
FTUROTAAT Wigd AT Rgidt 3fi oh] AT 7! & IqHR daR TS ¢ |

i, YRA § FTURUTAIT ¥ 1hd ol Rgidl & Sy oI faaeforgt G2 Feel UTadberal 3 URomsit B
T o TG USeeT Y rraeadsar gl & foras Rute &1 ¢ ufwiufaat ik gifde aar fadia faaforat
PN AR BT THTA gTfdcd! UHTT USdT ¢ | TR des UROTHT 3R UTehetail & §id 379l &l 39 98 §

=T 1 ST & foi a9 & ufeors sraifea ga € |
(=) et

L (@)

(%)
Q)

(%)

()
)
(®)

S

2. (@)

fafafes uRaisemeit & e sagrt & e &1 ufdisrEret & faw suvrq wf & dmr ae
TOTET T STTAT & | q21fU, g bl T 3 Jait g8 il uRaTSrsil & g7 8 IR 31T & w4
H AT Y AT § ST b 196 T 1 Y g8 ufer yedufia 9 g <G | 31 Syeggle urad %
3R TR 371F & %Y § 071 fhT I & |

Tt R ISTe o e 7 s1fiies @d o 78 AfeT agel! AT gRATE STdT Bl

[, Tt foheraT 3fiR gTeil I foheraT s1ehg SITHTR R STuTer fabar STrar % | qenfy, i &
R TR UTH e Tfas # FAifSid g STt & fole SRl fefaT St ¢ |

TS F IR JXIBIe1g & [T g [T 7T Teiet 377 57 SRIT UTH T 7T ATHROT Hewgar
3RIET g TR TR T § fTT Sd € |

AT & T 3R TG @A & 37 g T & TR TR 0T H f@Q AT % |

fafafce fafeat & wdfed e w st o ffedl § s dr s €

UG 3fR BET TRSIBROT A fdaT JRd g stiae 1T o & ot 71 & ofiy anfvies arfiera Jema
79 T % w0 B o # fAw Sa € |

UTH I 318 STSTae WGeddT odh 3R ATROT JGAdT e 3R TGl & UG {68 STl &
ToIQ e € a8 e THeld Sd € |

faa snfadll W staeas &1 31 A1, 2010 d% IudH =181 fasar s o1 ok a9 & SRIa
ST foraq snfead & T R W1 At a9 & folQ SIfees & o ¥ifeid & T8 ot 3iik
Uit 3T U & STHT 61 7S ot | 92, SrduTeiss Afafa & fafeea & s aiftie sragea

Bl IIH AfaH 1961 # fafed o & AR 31 71, 2011 # 99 BT GHIH TR Te2q— &
Saa s o= SToTe foeam sram &t | Sterfes fafqea fear rar 31 7, 2010 & gd vy

111



112

faaa enfeadt w a1 srageas it 2,30,74,958/ - TUT AL off, T Yol anfeq s &
TGS T ST 38T & 31i% 7€t UfehaT a9 e STRR0T T TS ST qek 3Mfead! o7 qut w9
H e o g1 S1TQ 3l Uit onf v fo: I B ST % |

(F) Thd Y faYfgarera sEge ST & e H AU anfeaai o f=9ad sfeadl & wu
H Yofigpd 1 18 € | yfaTera srgrer ST & UTH ZietelT g & Sty feraa snfear
fyfaarea sree & St seere 3 TaTaifeid & s 1 (3R sraeEt - 3)

qRABTTT ! 31 qRabTerd | W AT & w0 H 3 ST & ToIg SreIfda 31 uasrersi &1 ged

Ustigd fpu e g |

TRt 3R 01 37iie, 2004 F TT UHTd qTueE FA&T0T BT o 3R a9 & 3fd & a9 3ifashia &

TRIRIE! & d¢ Tl B Affed fBar T g |

TSt Heet feugoer

R Tafe T2 ST 3 78 foawi! & Hraied 1T SR {90 T8 U 9. 51g-3(34)/62/8250
ARG 9 JeTTs, 1974 BRT SAER AEAIH 1961 BT HURT 12F & STl AeRgiepd fhar T e |

TR A6 AR (Pe) , o HAcE, TRA TRBR R SIRT fbT 7T mger 3. B &,
SISRTEEN(8) /10 (23 (VI)/2010-11/1579 art 29 7, 2011 gRT 3&e AfafEad 1961 6
YIRT 10(23%) (vi) (via) & STEfieT Seifea § |

TP IAdR®, e B fad fauae, 2020 & Il & IR, fafee Aegamor 4.
TUEERI8925M120216, fetier 28 A, 2022 % gRT 3Mae A1fufeias 1961 &1 €Rr 10(23) (vi) F

e geRfSieg dd fhar s g |

fam a9 2021-2022 & e fafer sfiv =@ #3re1d | 6,50,00,000/ - FUT &7 T G99 famry
STl UTH 3T | IURIh ST H o, TR o 5 {Gowil PR =977 gR1 99 2001-2002 ¥ 2020-
21 & foQ &1 718 dufd o= & ¥ H 4,55,89,578/- ®UT &I 7T & fdwg 4,50,00,000/- UQ
FT T fobar 3fiv TR & ad & YAeeR & g Ba e fomfor vt & ot & dh w
2,00,00,000/-3UT &I g 54T |

¢ ool PR fohm g7 a9 2001-2002 & 2020-2021 F foiw Hufd &= & w0 | 4,55,89,578/ -
%, & ToT 7T &7 IR gny Rowll 37 =T # Utdarg fear @ & 1 9y & SR, IR o
4,55,89,578/- wug % fog #ivT & fawe fafg stk = e & uw fadiv fawry seee & &
4,50,00,000/- YT &7 3nagf i We foar 3fiv 9 5,89,578/- TUT Bl 36 &1 T
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INDIAN LAW INSTITUTE
List of Available Publications

S.No. | Description of Publication INR
1 Legal Research and Writing New Perspective (2022) *x
2 Legal Research Manual (2022) 120
3 Human Rights of Vulnerable Groups : National and International Perspectives (2021) 425.00
Prof. Manoj Kumar Sinha and Ms. Arya A. Kumar

4 Rethinking Law and Violence (2020) ##
-Dr. Jyoti Dogra Sood and Dr. Latika Vashist

5 Bail : Law and Practice in India (2019) 400.00
- Prof. Manoj Kumar Sinha and Dr. Anurag Deep

6 Dispelling Rhetorics Law of Divorce and Gender Inequality in Islam (2019) 500.00
- Prof. Manoj Kumar Sinha and Prof. Furqan Ahmad

7 Law of Sedition in India and Freedom of Expression (2018) 400.00
- Prof. Manoj Kumar Sinha and Dr. Anurag Deep

8 | IPR and Human Rights with Special Emphasis on India (2018) 500.00
- Prof. Manoj Kumar Sinha and Ms. Jupi Gogoi

9 Towards the Renaissance : Shibli and Maulana Thanvi on Sharia (2018) 600.00
- Prof. Furqan Ahmad

10 | Emerging Competition Law (2017) #
- Prof. Manoj Kumar Sinha and Dr. Sushmita P. Mallaya

11 | Copyright Law in the Digital World : Challenges and Opportunities (2016) *
- Prof. Manoj Kumar Sinha and Dr. Vandana Mahalwar

12 | Environment Law and Enforcement : The Contemporary Challenges (2016) 480.00
- Prof. Manoj Kumar Sinha, Prof. S.Sivakumar and Dr. Furqan Ahmad

13 | Legal Research Methodology o
-Prof. Manoj Kumar Sinha and Dr. Deepa Kharb (2016)

14 | Compendium of Bilateral and Regional Instruments for South Asia : International Cooperation in -
Criminal Matters Volume I & II (2015)
— Digitized version is available on Institute’s website

15 | A Treatise on Consumer Protection Laws 700.00
- Updated version (2016)

16 | Directory of Law Colleges in India 200.00
- Compiled by Prof. Manoj Kumar Sinha & Jupi Gogoi (2015)

17 | Broadcasting Reproduction Right in India: Copyright and Neighbouring Rights Issues’ 300.00
- Prof. S. Sivakumar and Dr. Lisa P. Lukose (2013)

18 | Services under the State (Revised and updated) 650.00

19 | Indian Legal System (Revised edition) 600.00

20 | Legislative Drafting Shaping the Law for the New Millennium 600.00
(Revised and updated by T.K. Viswanathan)

21 | Digitized Version of the Journal of Indian Law Institute (1958-2014) 2000.00

22 | Digitized Version of the Annual Survey of Indian Law (1965 — 2013) 2000.00

23 | Disaster Management 400.00
— Edited by Vishnu Konoorayar & Jaya V.S. (2006)

24 | Essays on the Indian Penal Code 400.00
— revised by Prof. K.N. Chandrasekharan Pillai (2005)
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Legal Dimensions of Cyber Space 380.00
- S.K. Verma and Raman Mittal (2004)

Labour Law and Labour relations : Cases and Materials 425.00
(revised) 2007 — Prof. S. C. Srivastava

Prevention of Money Laundering — Legal and Financial Issues (2008) 275.00
- Prof. K.N.C.Pillay and A. Francis Julian

Annual Survey of Indian Law

1997-98 & 1999 & 2000 400.00
2001 450.00
2002 450.00
2003 (Hard bound) 600.00
2004 (Hard bound) 600.00
2005 (Hard bound) 600.00
2006 (Hard bound) 600.00
2007 (Hard bound) 600.00
2008 (Hard bound) 600.00
2009 (Hard bound) 700.00
2010 (Hard bound) 700.00
2011 (Hard bound) 700.00
2012 (Hard bound) 700.00
2013 (Hard bound) 700.00
2014 (Hard bound) 700.00
2015 (Hard bound) 700.00
2016 (Hard bound) 700.00
2017 (Hard bound) 700.00
2018 (Hard Bound) 700.00
2019 (Hard Bound) 700.00
Journal of the Indian Law Institute (Quarterly)

Vol. 43 Part I to IV (Annual Subscription) — 2001 350.00
Vol. 44 Part I to IV (Annual Subscription) — 2002 350.00
Vol. 45 Part I to IV (Annual Subscription) — 2003 350.00
Vol. 46 Part I to IV (Annual Subscription) — 2004 400.00
Vol. 47 Part I to IV (Annual Subscription) — 2005 400.00
Vol. 48 Part I to IV (Annual Subscription) — 2006 400.00
Vol. 49 Part I to IV (Annual Subscription) — 2007 400.00
Vol. 50 Part I to IV (Annual Subscription) — 2008 600.00
Vol. 51 Part I to IV (Annual Subscription) — 2009 700.00
Vol. 52 Part I to IV (Annual Subscription) — 2010 700.00
Vol. 53 Part I to IV (Annual Subscription) — 2011 700.00
Vol. 54 Part I to IV (Annual Subscription) — 2012 700.00
Vol. 55 Part I to IV (Annual Subscription) — 2013 700.00
Vol. 56 Part I to IV (Annual Subscription) — 2014 700.00
Vol. 57 Part I to IV (Annual Subscription) — 2015 700.00
Vol. 58 Part I to IV (Annual Subscription) — 2016 700.00
Vol. 59 Part I to IV (Annual Subscription) — 2017 700.00
Vol. 60 Part I to IV (Annual Subscription) — 2018 700.00
Vol. 61 Part I to IV (Annual Subscription) — 2019 700.00
Vol. 62 Part I to IV (Annual Subscription) — 2020 700.00
Vol. 63 Part I to IV (Annual Subscription) — 2021 700.00

115



30 Index to Indian Legal Periodicals Bi-annual
1987-1988 350.00
1990 & 1991 800.00
1992 300.00
1993-1996 800.00
1997-2000 800.00
2001 300.00
2002 300.00
2003 300.00
2006 300.00
2007 300.00
2008 300.00
2009 300.00
2010 300.00
2011 300.00
2012 300.00
2013 300.00
2014 300.00
2015 300.00
2016 300.00
2017 300.00
* Sale through Springer

** Sale through Lexis Nexis
#  Sale through Wolters Kluwer India(P) Ltd.
## Sale through Oxford University Press
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Phones : 23387526, 23382190,
23386321, 23389429
Telefax : 011-23386321/ 23782140

E-mail: ili@ili.ac.in
Website: http://www.ili.ac.in
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